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——— Regional Office, U.P. Pollution Control Board, Ghaziabad
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To,

Sub:

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi.

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Report/Response on behalf of the U.P. Pollution Control Board in compliance to

the order dated 25.04.2024 passed by the Hon’ble National Green Tribunal, New
Delhi in QA No-724/2023 (JA No-191/2024) Bittu V/s State of Uttar Pradesh &
Ors-reo.

Respected Sir,

With reference to the above-mentioned subject in compliance of Hon’ble National

Green Tribunal, order dated 25.04.2024 Bittu V/s State of Uttar Pradesh & Ors. in OA No-

724/2023 (IA No-191/2024), response is hereby submitted for kind perusal and necessary

action please as authorized undersignatory to file response by UPPCB, Lucknow vide letter

dated 29-07-2024, (copy of letter is attached).

Enclosure: As above.

Regiorfal Officer Y

-Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.
3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.
4. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

Regidpal Officer
M
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Before The Hon’ble National Green Tribunal, Principal Bench

NEW DELHI

OA No 724/2023 (IA No-191/2024)

Bittu APPLICANT

Versus

State of Uttar Pradesh & Ors. RESPONDENTS

Report/Response on behalf of the U.P. Pollution Control Board in
compliance to the order dated 25.04.2024 passed by the Hon’ble National
Green Tribunal, New Delhi in OA No-724/2023 (IA No-191/2024) Bittu V/s
State of Uttar Pradesh & Ors.

It is respectfully showeth :

1-

That, this Hon’ble National Green Tribunal, vide order dated 25.04.2024 has
passed the following directions:

“...6. It will be open to all the other respondents including respondent no. 8 and
UPPCB to file objection to the report/response to the document/objection filed by the
applicant. Let the same be filed within four weeks

9. Counsel for UPPCB is directed to file response within four weeks disclosing the
position of CTE/CTO of respondent no.8, if any.

10. List on 02.08.2024.”

That, the applicant has filed objection to the report/response submitted by
joint committee on 12.02.2024 before the Hon’ble National Green Tribunal.
That, in compliance the Hon’ble National Green Tribunal order dated
25.04.2024 report of the joint committee to the objection filed by the
applicant is attached as Annexure-I, wherein details regarding compliance
status with conditions of environmental clearance issued on dated
24.01.2024 made by project proponent has been given.

That, the project proponent has not obtained consent to establish (CTE) from
UPPCB. Further UPPCB has issued consolidated consent to operate (CCA)
to project proponent M/s New Panther Security Guard Service, located at

Village Pachayara, Tehsil Loni, District Ghaziabad on 07.01.2023, under the



provision of Water (Prevention Control of Pollution) Act. 1974 and Air 265
(Prevention Control of Pollution) Act. 1981, which is valid from 14.12.2022
to 31.12.2026. The copy of CCA is attached as Annexure-II.

Above report is submitted here by for kind perusal and necessary action.

(Vikas Mishra)
Regional Officer
U.P. Pollution Control Board,
Ghaziabad.
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Following submission are in reply to the objections raised by the
Applicant to the Joint Committee(JC) status report dated 12.02.2024
for site inspection conducted on 27.01.2024

iT.1IS MOST RESPECTFULLY SUBMITTED:

S.
No.

Conditions

Reply to objection of Applicant in
OA No. 724 0of 2023

1-General Conditions

S.

Mining & loading shall be done only
within day hours.

That the objections raised by the Applicant are
denied in its totality and further it is most humbly
submitted that the submission by JC that mining
activity was observed to being carried out during
day time stands for itself, furthermore the
statements taken by local villagers are attached for
Hon'ble Tribunals kind observation (Annexure-T)

It shall be ensured that standards related to
ambient air quality/effluent as prescribed
by the Ministry of Environment & Forests
are strictly complied with. Water sprinklers
and other dust control majors should be
applied to take-care of dust generated
during mining operation. Sprinkling of
water on haul roads to control dust will be
ensured by the project proponent.

That it is pertinent to mention here that water
sprinklers ware found operative on site of which
relevant photograph (Annexure-II) were attached
in report dated 12.02.2024 and vehicular
movement happening at the site during inspection
was found to be in compliance with the applicable
rules.

13

It shall be ensured that mining operation
ofSand/Moram will not in any way disturb
the, velocity and flow pattern of the river
water significantly.

That during the inspection no obstruction was
observed to the water flow of river Yamuna as
mining was being carried out within permissible
area by PP and mining activity was found to be
done by using permitted machinery.

16.

Hydro-geological study shall be carried out
by a reputed organization/institute within
six months and establish that mining in
the saidarea will not adversely affect the
ground waterregime. The report shall be
submitted to theRO, PCB and SEJAA
within six months. In case adverse impact
is observed /anticipated,mining shall not be
carried out.

That the Statement of applicant warrants no reply.

17

Adequate protection against dust and other
environmental pollution due to mining
shallbe made so that the habitations (if any)
close by the lease area are not adversely
affected. The status of implementation of
measures takenshall be reported to the RO,
UPPCB and SEIAA and this activity should

Refer to Point No. 7

be completed before the start of sand
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mining.

19

Green cover development shall be carried
out following CPCB guidelines including
selection of plant species and in
consultation with the local
DFO/Horticulture Officer.

T'hat green plantation (Annexure-IIl) was also
observed by joint committee during site inspection.

22

An Environmental Audit should be
annually carried out during the
operational phase and submitted to the
SEIAA.

That the Statement of applicant warrants no reply.

24,

The project proponent shall submit six
monthly reports on the status of compliance
ofthe stipulated environmental clearance
conditions including results of monitored
data (both in hard & soft copies) to the
SEIAA, the District Officer and the
respective Regional Office of the State
Pollution Control Board by 1st June and 1st
December every year.

PP had submitted six monthly reports on the status
of compliance of the stipulated environmental
clearance conditions vide email dated 06.02.2024
for period of July 2023 To December 2023, Copy is
attached as Annexure-IV.

26.

Transportation of materials shall be done by
covering the trucks / tractors with tarpaulin
or other suitable mechanism to avoid
fugitive emissions and spillage of
mineral/dust.

Refer to Point No. 07.

30.

Measure for prevention & control of soil
erosion and management of silt shall be
undertaken. Protection of dumps against
erosion, if any, shall be carried-out with geo
textile matting or other suitable material.

That it is again stated here that the mining area is
devoid of top soil cover.

37.

The project proponent shall undertake
adequate safeguard measures during
extraction of river bed material and ensure
that due to this activity the hydro geological
regime of the surrounding area shall not
be affected.

Refer to Point No. 13

40.

Vehicular emissions shall be kept under
control and regularly monitored. The
vehicles carrying the mineral shall not be
overloaded.

During inspection no overloaded vehicles were
found by joint team. Further the PP has submitted
ambient air monitoring report and noise
monitoring report done by NABL accredited
Laboratory M/s Noida Testing Laboratories on
25.11.2023. Copy is annexed as Annexure-V.

41.

Personnel working in dusty areas should
wear protective respiratory devices and
they should also be provided with adequate
training and information on safety and
health aspects. Occupational health
surveillance program of the workers
should be undertaken periodically to
observe any contractions due to exposure to
dust and take corrective measures, if
needed.

Respiratory dust mask is provided to each worker
employed in dusty areas. Vocational training
programme shall be undertaken with in two
months for awareness of safety & health aspects of
workers. Medical health camp shall be organized
periodically under the supervision of qualified
doctor & free medicine are distributed to workers
employed in the mine & nearby villagers.

PP is instructed to arrange medical Health Camps

at frequent time intervals.
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. | The environmental statement for each

financial year ending 31st March in Form-
V as is mandated to be submitted by the
project proponent to the concerned State
Pollution Control Board as prescribed
under the Environment (Protection) Rules,
1986, asamended subsequently, shall also
be put on the website of the company along
with the status of compliance of
environmental clearance conditions and
shall also be sent to the Integrated
Regional  Office, MOoEF&CC, Gol,
Lucknow by e-mail.

Project Proponent has submitted environmental
statement for F.Y. 2023-2024 in form-V, Copy is
attached as Annexure-VIL.

45.

The green cover development /tree
plantationis to be done in an area equivalent
to 20% of the total leased area either on
river bank or along road side (Avenue
Plantation).

Refer to Point No. 19
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ot
(Kunwa | Santosh Kumar)

Heavy machine such as excavator, scooper etc.
should not be employed for mining purpose. No
drilling/blasting should be involved at any
stage.

loading the mineral into trucks/dumpers for mineral |
stack yard. The mining activity was being done in
open-cast and manual /semi mechanized manner.

40 | It shall be ensured that there shall be no mining
.| of any type within 03 m or 10% of the width
1 Whld -ever is less, shall be left on both the banks

| j v of precise area to control and avoid erosion of
P fnver bank The mining is confinedto extraction

of sand/morrum from the river bank only.

That the condition is being complied with by PP.

41| The project proponent shall undertake adequate
safeguard measures during extractionof river
bank material and ensure that due to this
activity the hydro-geological regime of the
surrounding area shall not be affected.

Extraction of sand is being carried out over dry part of
area & not in any hydro-geological regime and is
being carried out as per SSMMG guide line 2016.
Mining activity is at proper distance from the river
flow and is not directly affecting hydro geological
regime of the surrounding area.

46 | Effective safeguard measures, such as regular
water sprinkling shall be carried out in critical
areas prone to air pollution and having high
levels of particulate matter such as loading and
unloading point and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads.

It is again reiterated that regular water sprinkling is
being carried out over haul road, loading & unloading
points & all transfer points to suppress the air borne
dust.

Water sprinkler and tanks were found to be
operational.

52 | Solid waste material viz., gutkha pouchs,plastic
bags, glasses etc. to be generated during project
activity will be separately storage in bins and
managed as per Solid Waste Management rules.

Dust bin has been provided with in working area for
collection of solid waste material. Thephotographs of
dust bin is enclosed (Annexure- 5). Dust bin were
found at the site office and nearby.

83| Green area/belt to be developed along haulage
road in consultation of Gram Sabha/Panchayat.

It is again stated that plantation was carried out along
haulage roadas per consultation with Gram Sabha/
Panchayat. PP was instructed to developed green belt
along haulage road with the specified plant.

62

Waste water from potable use be collected and
reused for sprinkling.

It is being ensured by the PP.

64| A width of not less than 50 meter or 10%width
of river can be restricted for mining activities
from river bank. A condition can be imposed
that mining will be done from river activities
from river bank.

Mining activity being done in permitted area and away
from river course. |

(Utkgéé ripathi)

Mining Officer
Mining Department,
Ghaziabad.

'AEE, UPPCB,
Ghaziabad.

(Gam%gh)

AL H"L& :
s ADM (City)
{ "‘s'iblﬁp 4 Ghaziabad.
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Specific Conditions
(To be followed by Director, Geology and Mining,
Uttar Pradesh)

Reply to objection of Applicant in OA No.
724 of 2023

8 | No mining activity should be carried out in-

stream channel as per SSMMG, 2016.

That during the inspection no obstruction was
observed to the water flow of river Yamuna as mining
was being carried out within permissible area by PP
and mining activity was found to be done by using
permitted machinery.

Pucca motorable haul road to be maintained by
the project proponent.

The Kaccha haulage road from lease area to link
road shall be converted to cemented by own
expenses of proponent & shall be mitiel Kachcha
haulage road was in used at the time of inspection.
Further it is not clear what the objection is when the
applicant and joint committee are stating the same.

10 | A separate Environmental Management Cell
with suitable qualified personnel shall be set- up
under the control of a Senior Executive,who
will report directly to the Head of the

Organization.

During inspection it was informed by PP to be
established Environmental Management Cell and
submit details shortly.

| 14 | One month monitoring report of the area for air
quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and

be submitted within 45 days for a record.

The PP has submitted ambient air monitoring report,
ambient noise, Surface water and ground water
monitoring report done by NABL accredited
Laboratory M/s Noida Testing Laboratories on
25.11.2023,

18 | Approach road kaccha is to be made motarable
| and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more

than 6 meter.

Kaccha haulage road from lease area to link road shall
be made cemented by proponent in its own expenses
& broad leaves tree saplings shall be planted both
sides of haulage road to contro} the dust.

19 | Indigenous plants should be planted according
to CPCB guidelines and in consultation with

local Divisional Forest Officer.

That the Statement of applicant warrants no reply.

23 | Mining should be done by Bar scalpingmethods
extraction (typically 0.3 -0.6 m or 1 - 2ft) asper
sustainable sand mining  management

guidelines 2016.

Refer to Point No. 13 of general Condition.

The excavated mining material should be carried
and transported in such a way that no obstruction
to the free flow of water takes place. Suitable
measure should be taken and details to be
provided to concern Department.

28

It is again reiterated that extraction of mineral is being
carried out in dry part of area having depth up to 2.4
m only & there shall be no obstruction of free flow of
water. All precautionary measures shall be adopted &
its report shall be submitted to concern department
time to time. Mining activity is not disturbing the river
flow.

30 | Submit annual replenishment report certifiedby
an authorized agency. In case thereplenishment
is lower than the approved rateof production,
then the mining activity/production levels shall
be decreased/stopped accordingly till the

replenishment is completed.

Annual replenishment study shall be submittedafter
monsoon period & in case if any deficiency in the
replenishment report, decision in favour of
environment protection will be taken.

35| To avoid ponding effect and adverse
environmental conditions for sand mining in
area, progressive mining should be done as per
sustainable sand mining management guidelines

2016.

Mining shall be carried out as per approved mine plan
& all mitigation measures shall be taken as per
SSMMG guide lines 2016,

Mining activity was found to be done in the
permissible limits sanctioned to the PP.

39| The mining work will be open-cast and

manual/semi mechanized (subject to orders).

It is again reiterated that manual opencast mine Light—
weight excavator like Dozer etc. is being deployed for |
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Annexure :-1




Annexure :-2
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Annexure- 4
I T ey

15

11



275

12



276

Latitude: 28,790226
Longitude: 77.22171
Elevation: 216.02¢34m
Accuracy. 31.6m
Time; 07-25:202417.53
Note: farm

13



To,

Member Secretary

SEIAA,

Paryavaran Bhawan

Vineet Khand-1, Gomti Nagar,
Lucknow (U.P)

Sub-  Submitting point wise compliance report for the period of July 2023 To December 2023
along with stipulated Environmental Clearance /safequard in Environmental Clearance of
M/s New Panther Security Guard Service Shri Bani Singh S/o Shri Ragunath R/O- Salasar
Complex, 306 Shankar Vihar Colony Kuraishi Aligarh-202001 having an area 12.512 Ha in
Village- Panchayara, Tehsil- Loni, District- Ghaziabad (U.P)

Ref: Environmental Clearance vide letter no. 27/Parya/SEAC/5793/2019, dated 27.05.2021.

Dear Sir,
As per the condition given in Environmental Clearance letter, we are submitting six monthly
point wise compliance report for the period of July 2023 To December 2023 along with
stipulated Environmental Clearance/safequard in Environmental Clearance.

Thanking you.
Your Sincerely
(Bani Singh)

For M/s New Panther Security Guard Service

Copy to-
1- Regional office Uttar Pradesh Pollution Control Board,Ghaziabad

4
Awnexore- &5

14
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To,

Regional office
Uttar Pradesh Pollution Control Board,
Ghaziabad

Sub- Submitting point wise compliance report for the period of July 2023 To December 2023
along with stipulated Environmental Clearance /safequard in Environmental Clearance of
M/s New Panther Security Guard Service, Shri Bani Singh S/o Shri Ragunath R/O- Salasar
Complex, 306 Shankar Vihar Colony Kuraishi Aligarh-202001 having an area 12.512 Ha in
Village- Panchayara, Tehsil- Loni, District- Ghaziabad (U.P)

Ref: Environmental Clearance vide letter no. 27/Parya/SEAC/5793/2019, dated 27.05.2021.

Dear Sir,
As per the condition given in Environmental Clearance letter, we are submitting six monthly
point wise compliance report for the period of July 2023 To December 2023 along with

stipulated Environmental Clearance/safequard in Environmental Clearance.

Thanking you.
Your Sincerely
(Bani Singh)
For M/s New Panther Security Guard Service
Copy to-
1. Member Secretary SEIAA, Paryavaran Bhawan Vineet Khand-1, Gomti

Nagar, Lucknow (U.P)

15
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POINT-WISE COMPLIANCE OF STIPULATED
ENVIRONMENTAL CONDITIONS/SAFEGUARDS IN THE
ENVIRONMENTAL CLEARANCE

(July 2023 to December 2023)

For

EXTRACTION OF SAND
VILLAGE- PANCHAYARA, TEHSIL-LONI
DISTRICT-GHAZIABAD, U.P.
LEASE AREA: 12.512 HA

SUBMITTED BY:
SHRI BANI SINGH
SALASAR COMPLEX, 306 SHANKAR VIHAR COLONY,
KURAISHI ALIGARH-202001

16
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BRIEF OF THE PROJECT:

The project proponent, through the documents and presentation gave following details about

their project —

1. The environmental clearance is sought for Sand Mining Project Yamuna Riverbed at Gata
No.:303mi, 313mi, 290mi, 301mi, 303mi, 304mi, 297mi, 298, 302mi, 311mi, 312mi, 313mi
& 314mi, Khand No.: 02, Village- Panchayara, Tehsil- Loni, District- Ghaziabad, U.P.,

(Leased Area- 12.512ha.),

. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
500/Parya/SEAC/5793/2019, dated 04.11.2020

. The Environment Clearance issued with identification No. 27/Parya/SEAC/5793/2019, dated
27.05.2021. The copy of Environmental Clearance is enclosed Annexure no.1

The details of project are following:-

1. | On-line proposal No.

SIA/UP/MIN/55952/2020

2. | File no. allotted by SEIAA,UP

5793

3. | Name of Proponent

M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Ragunath Singh

Full correspondence address of
proponent and mobile no.

R/O- Salasar Complex, 306 Shankar Vihar
Colony Kuraishi Aligarh-202001

Name of Project

Sand Mine at Ganga River Bed

Project location (Plot/Khasra/Gata

Gata No. 303mi, 313mi, 290mi, 301mi, 303mi,
304mi, 297mi, 298, 302mi, 311mi, 312mi, 313mi
& 314mi, Khand No.: 02

Name of River

Yamuna

Name of Village

Panchayara

Tehsil

Loni

District

Ghaziabad, U.P.

Name of Minor Mineral

Sand/Morrum

Sanctioned Lease Area (in Ha.)

Total Lease Area: 12.512 Ha

Mineable Area (in Ha.)

8.512 Ha

Zero Level mRL

205 mRL

Max. & Min mRL within lease area

Highest Point :208.0 mRL
Lowest Point :207.0 mRL

Pillar Coordinates (Verified by DMO)
(Source: Verified Khasra Map)

Sanction Lease Area Co-ordinate
Pillars Latitude (N) Longitude (E) |
28°48'1.02"N 77°12'19.63"E f
28°47'49.56"N | 77°12'17.52"E
28°47'39.12"N 77°12'19.04"E
28°47'39.35"N 77°12'13.26"E

17



28°47'48.74"N

77°12'10.86"E

28°48'2.80"N

77°12'13.01"E

Workable Area

28°48'1.02"N

77°12'19.63"E

28°47'49.56"N

77°12'17.52"E

28°47'39.12"N

77°12'19.04"E

D’

28°47'39.31"N

77°12'14.07"E

C’

28°47'44.28"N

77°12'13.37"E

B’

28°47'51.54"N

77°12'14.35"E

A’

28°48'2.62"N

77°12'14.05"E

Non-Workable Area

A’

28°48'2.62"N

77°12'14.05"E

B’

28°47'51.54"N

77°12'14.35"E

C’

28°47'44.28"N

77°12'13.37"E

D,

28°47'39.31"N

77°12'14.07"E

E

28°47'48.74"N

77°12'10.86"E

F

28°48'2.80"N

77°12'13.01"E

Total Geological Reserves
(Source: Approved Mining Plan)

411544Cum

Total Mineable Reserves
(Source: Approved Mining Plan)

177736Cum

Total Proposed Production (in five
years)

1251200Cum

281

Proposed Production/year 250240 Cum/Annum

Sanctioned Period of Mine lease 5 years

Method of Mining Opencast, semi-mechanized

No. of Working days

260 days

Working hours/day

8 -10 hours/day

No. Of Workers

51

No. of vehicles movement/day

22 Units
20Cum/Unit)

(Assumed Loading

Capacity:

Type of Land

State Government Land

Ultimate Depth of Mining

2.40m (Source: Approved Mining Plan)

Proposed CER Cost

Rs. 2.33 Lakhs (2% of the total Project Cost)

Proposed EMP Cost

Rs. 21.57 Lakhs

18
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HALF YEARLY COMPLIANCE OF STIPULATED ENVIRONMENTAL

CONDITIONS/SAFEGUARDS IN THE ENVIRONMENTAL CLEARANCE

VIDE LATTER No. 27/Parya/SEAC/5793/2019, dated 27.05.2021

For Extraction of Sand Mine located at Village- Panchavara, Tehsil- Loni,

District- Ghaziabad, U.P..

S.
NO

Conditions

Compliance status [

1-General Conditions

1.

This environmental clearance is subject to
allotment of mining lease in favour of project
proponent by District Administration/Mining
Department.

Mining lease deed executed in favour of |
proponent for a period of 5 years. Copy of
lease deed is enclosed (Annexure no.1).

Forest clearance shall be taken by the
proponent as necessary under law.

The proposed mining area is state Govt. Land
& does not involve forest land. Therefore NOC
from forest department is not required.

Any change in mining area, khasra numbers,
entailing capacity addition with change in
process and or mining technology,
modemization and scope of working shall
again require prior Environmental Clearance
as per the provisions of EIA Notification,
2006 (as amended).

Mining shall be carried out in proposed
sanctioned area within allotted khasra nos.
Mining shall be carried out as per approved
mining plan & no methodology will be
changed. If any changes observed regarding
production capacity, method of mining etc,
fresh environmental clearance shall be
obtained from competent authority.

Precise mining area will be jointly demarcated
at site by project proponent and officials of
Mining/Revenue department prior to starting
of mining operations. Such site plan, duly
verified by competent authority along-with
copy of the Environmental Clearance letter
will be displayed on a hoarding/board at the
site. A copy of site plan will also be submitted
to SEIAA within a period of 02 months.

Demarcation of area was carried out by
revenue department; forest department &
mining department in the presence of
proponent & precise location of boundary
pillars were marked. The site plan duly
certified by competent authority along with
geographical  coordinates is  enclosed

(Annexure no.2). |

Mining & loading shall be done only within
day hours only.

Agreed. Mining & loading is being carried out
during day time only (i.e. after sunrise &
before sun set)

No mining shall be carried out in the safety
zone of any bridge and/or embankment

Mining is being carried out within sanctioned
mineable area (8.512ha). No mining & allied
activities shall be carried out within safety
zone of any bridges or embankment

It shall be ensured that standards related to
ambient air quality/effluent as prescribed by
the Ministry of Environment & Forests are

Sampling of ambient air quality was conducted
& revealed that all parameters are well within
permissible limit. Copy of ambient air quality

19
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strictly complied with. Water sprinklers and
other dust control majors should be applied to
take-care of dust generated during mining
operation. Sprinkling of water on haul roads
to control dust will be ensured by the project
proponent.

is enclosed (Annexure no.3). Water sprinkling r
on haul road is being carried out to suppress
the dust. Water sprinkling photographs is
enclosed (Annexure no.4).

All necessary statutory clearances shall be
obtained before start of mining operations. If
this condition is violated, the clearance shall
be automatically deemed to have been
cancelled.

Lease deed executed in favour of proponent
(Refer Annexure no.l. The proponent has
obtained CTO
From UPPCB. The copy of CTO is enclosed
(Annexure no.5).

Parking of vehicles should not be made on
public places.

Agreed. The proponent has acquired private
land for parking of vehicles.

No tree-felling will be done in the leased area,
except only with the permission of Forest
Department.

It is river bed mining having no trees.
Therefore question of felling of trees does not
arise.

11.

No wildlife habitat will be infringed.

The proposed mining area is far from any
forest land therefore no wildlife habitat will be
infringed.

12.

It shall be ensured that excavation of minor
mineral does not disturb or change the
underlying soil characteristics of the river bed
/basin, where mining is carried out.

The proposed mining area consists of
sand/morrum having no top soil cover.
Proposal of mining is given upto depth of 2.4m
or above the water table thus chances to
disturb the soil characteristic does not arise.

13

It shall be ensured that mining operation of
Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water
significantly.

Mining is being carried out in dry portion of
river in mineable area only & no paleo-
channels is being affected due to mining &
allied activities & not disturb the velocity &
flow pattern of river water.

14

It shall be ensured that there is no fauna
dependant. on the river bed or areas close to
mining for its nesting. A report on the same,
vetted by the competent authority shall be
submitted to the RO, PCB and SEIAA within
02 months.

Mining operations commenced in month of
October & mining activities is being carried
out in dry part of river within demarcated
mineable zone & during this time water level
reduces. Mining is being carried out dry part of
area & will not disturb fauna.

15.

Primary survey of flora and fauna shall be
carried out and data shall be submitted to the
RO, PCB and SEIAA within six months.

No flora exists within proposed mining area.
The mining activities commenced in the month
of October over dry port of area. No paleo-
channels/streams shall be disturbed or
diverted. No fauna exists within proposed
mining area. Therefore no proposal has been
prepared for its conservation.




16.

Hydro-geological study shall be carried out by
a reputed organization/institute within six
months and establish that mining in the said
area will not adversely affect the ground water
regime. The report shall be submitted to the
RO, PCB and SEIAA within six months. In
case adverse impact is observed /anticipated,
mining shall not be carried out.

Mining operations commenced in the month of
October & mining is being carried out upto
depth of 2.4m from ground profile & mining is
being carried out above ground water table.
Hydro-geological studies shall be carried out
during the month of April/ May & same report
shall be furnished in next six monthly
compliance report.

17.

Adequate protection against dust and other
environmental pollution due to mining shall
be made so that the habitations (if any) close
by the lease area arc not adversely affected.
The

status of implementation of measures taken
shall be reported to the RO, UPPCB and
SEIAA and this activity should be completed
before the start of sand mining.

Regular water sprinkling is being carried out to
suppress the dust. Light weight loader is being
used for loading the mineral into
trucks/dumpers. Proper attention is being taken
for maintenance of machineries deployed in
the mine. Habitation is far away from proposed
mine area, therefore no adverse impact is being
observed due to mining & allied activities.

18.

Need-based assessment for the nearby villages
shall be conducted to study economic
measures which can help in improving the
quality of life of economically weaker section
of society. Income generating projects/tools
such as development of fodder farm, fruit
bearing

orchards, vocational training etc. can form a
part of such programme. The project
proponent shall provide separate budget for
community development activities and
income generating

programmes.

Maximum local workers are employed in the
mine which can help in improving the quality
of life of economically weaker section of
society. Different varieties of fruit trees were
planted in surrounding villages to earn
additional benefits. The project proponent
spent Rs 5.0Lac For community development
activities.

19.

Green cover development shall be carried out
following CPCB guidelines including
selection of plant species and in consultation
with the local DFO/Horticulture Officer.

Lessee has planted about 500nos of sampling
of local species outside the lease area with
consultation of Horticulture Department. The
receipt of sampling is enclosed (Annexure
n0.6). Photographs of plantation are enclosed
(Annexure no.7).

20.

Separate stock piles shall be maintained for
excavated top soil, if any, and the top soil
should be utilized for green cover/tree
plantation.

The proposed mine area is River sand having
no top soil cover. Therefore no proposal has
been envisaged for its separate stacking of top
soil.

21.

Dispensary facilities for first-aid shall be
provided at site.

First Aid facilities are provided at mine office.

22,

An Environmental Audit should be annually
carried out during the operational phase and
submitted to the SEIAA.

Agreed. It is fresh grant case of mining &
annually Environmental audit shall be

submitted end of May 2021.

21



285

The District Mining Officer should quarterly
monitor compliance of the stipulated
conditions. The project proponent will extend
full cooperation to the District Mining Officer
by furnishing the requisite
data/information/monitoring reports. In case
of any violations of stipulated conditions the
District Mining Officer will report to SETIAA.

Agreed. The proponent will extend its full
support by furnished requisite data/other
information as required by District Mining
Officer.

The project proponent shall submit six
monthly reports on the status of compliance of
the stipulated environmental clearance
conditions including results of monitored data
(both in hard & soft copies) to the SEIAA, the
District Officer and the respective Regional
Office of the State Pollution Control Board by
Ist June and 1st December every year.

Agreed. Six Monthly compliance report is
being submitted.

A copy of the clearance letter shall be sent by
the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban
Local Body.

The copy of EC has been forwarded to concern
Panchayat, Zila Panchayat/Municipal
corporation & urban local body.

Transportation of materials shall be done by
covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive

emissions and spillage of mineral/dust.

The loaded trucks are covered with tarpaulin-

sheets to avoid fugitive emission & spillage of
mineral/dust.

Waste water, from temporary habitation
campus be properly collected & treated before
discharging into water bodies the treated
effluent should conform to the standards
prescribed by MoEF/CPCB.

The waste water from temporary habitation is
collected separately & finally discharge in to
municipal pipe line. No waste water
discharged into water bodies so treatment of
waste water is not required.

Measures shall be taken for control of noise
level to the limits prescribed by C.P.C.B.

All precautionary measures is being adopted to
control nose level to the prescribed limit as
laid down by CPCB.

Special Measures shall be adopted to protect
the nearby settlements from the impacts of
mining activities. Maintenance of Village
roads through which transportation of minor
minerals is to be undertaken, shall be carried-
out by the project proponent regularly at his
own expenses.

The vehicles plying on village roads are being
properly welted by sprinkling. Link road for
transportation of mineral from mine site to
main road has been converted in to graveled
road, so that air borne dust should be
minimum. The proponent taking care for the
maintenance of public road of its own
expenses.

Measure for prevention & control of soil
erosion and management of silt shall be
undertaken. Protection of dumps against
erosion, if any, shall be carried-out with geo
textile matting or other suitable material.

The proposed mining area is devoid of top soil
cover, therefore no proposal has been
envisaged for top soil management. Sand is
collected in small heaps for a short period &
loaded in dumpers. Therefore no such proposal
is given for making of retaining walls.
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Under corporate social responsibility a sum of
5% of the total project cost or total income
whichever is higher is to be earmarked for
total lease period. Its budget is to be
separately maintained. CER component shall
be prepared based on need of local habitant.
Income generating measures which can help
in upliftment of poor section of society,
consistent with

the traditional skills of the people shall be
identified. The programme can include
activities such as development of fodder farm,
fruit bearing orchards, free distribution of
smokeless Chula etc.

Agreed. Separate budget under corporate |
social responsibility (CSR) kept separately &
expenditure incurred under different activities
based on need of local habitant. Traditional
skill of people is being identified & different
training programme undertaken among skill
people for upliftment their income. Proponent
regularly undertake various programmes like
development of fodder farm, fruit bear in
orchards, etc. for the uplifiment of social
income.

Possibility for adopting nearest three villages
shall be explored and details of civic
amenities such as roads, drinking water etc.
proposed to be provided at the project
proponent’s expenses shall be submitted
within 02 months from the date of issuance of
Environment Clearance.

The proponent adopted nearest one village &
infrastructure facilities like maintenance of
road, drinking water etc. provided by own
expenses. The proponent is planning to adopt
another two nearest villages for its
infrastructure development & its report shall
be furnished in next six monthly compliance
report.

The funds earmarked for environmental
protection measures should be kept in separate
account and should not be diverted for other
purpose. Year wise expenditure should be
reported to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, SEIAA, U.P and
UPPCB.

Agreed. Funds shall be kept separately for the
protection of environment & shall not be
diverted for other purposes. The yearwise
expenditure incurred under different heads
towards environment protection shall be
submit in next six monthly compliance report
& copy of same shall be submitted to Regional

office, MoEF & CC, GOI, Lucknow, SEIAA, |

UP & UPPCB.

Action plan with respect to suggestion/
improvement and recommendations made and
agreed during Public Hearing shall be
submitted to the District mines Officer,
concern Regional Officer of UPPCB and
SEIAA within 02 months.

Issues raised during public hearing shall be
implemented in phase wise manner & copy of
same shall be submitted to District Mines
Officer, Concern Regional Officer of UPPCB
& SEIAA within 2 months.

Environmental clearance is subject to
obtaining clearance under the Wildlife
(Protection) Act,1972 from the competent
authority, if applicable to this project.

The area is free from wild life (Protection) Act |
1972, therefore no clearance is required from
competent authority.

The proponent shall observe every 15 day for
nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is
observed, necessary safeguard measures shall
be taken in consultation with the State

The proposed mining is carried out dry part of
river bed having no water body & no turtle
nesting is observed. Therefore no safeguards
measures have been observed for resting of
turtle.
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Wildlife Department. For the purpose,
awareness shall be created amongst the
workers about the nesting sites so that such
sites, if any, are identified by the workers
during operations of the mine for taking
required safeguard measures. In this regards
the safety notified zone should be left so that
the habitat/nesting area is undisturbed.

The project proponent shall undertake
adequate  safeguard  measures  during
extraction of river bed material and ensure
that due to this activity the hydro geological
regime of the surrounding area shall not be
affected.

Mining is being carried out upto depth of 2.4m
from river bed profile & no water table will be
encountered due to mining & allied activities.
Mining operation commenced in the month of
October & no hydrogeological regime of
surrounding area is effected.

The project proponent shall obtain necessary
prior permission of the competent Authorities

forwithdrawal of requisite quantity of water-

(surface water and groundwater), required for
the project.

No withdrawal of ground water is required.
Drinking water obtained from existing hand
pumps from tab water supplied by Jal Nigam.
Water of sprinkling is taken from near by
ponds.

Appropriate mitigative measures shall be
taken to prevent pollution of the river in
consultation with the State Pollution Control
Board. It shall be ensured that there is no
leakage of oil and grease in the river from the
vehicles used for transportation.

Machinery deployed in the mining activities is
being properly maintained. Supervisors are
employed to ensure that there is no leakage of
aid & grease from vehicles. Only PUC
vehicles, are allowed to enter the mining area
for transportation of mineral.

Vehicular emissions shall be kept under
control and regularly monitored. The vehicles
carrying the mineral shall not be overloaded.

Only PUC vehicles are allowed to enter into
mining area & vehicular emission is being
properly maintained. Vehicles permitted under
carrying capacity is being allowed for
transportation of mineral & it is strictly
observed that vehicles are not overloaded.

Provision shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such as
fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care,
créche etc. (MoEF circular Dated : 22-09-
2008 regarding stipulation of condition to
improve the living conditions of construction
labour at site).

Labour camp is provided outside the area & all
amenities are provided such as toilet, safe
drinking water, medical health care etc. Gas
cylinder is provided for cooking. The
photographs of labour camp with amenities is
shown in photographs is enclosed (Annexure
no.8).

Personnel working in dusty areas should wear
protective respiratory devices and they should
also be provided with adequate training and
information on safety and health aspects.
Occupational health surveillance program of
the workers should be undertaken periodically

Respiratory dust mask is provided to each
workers employed in dusty areas. Vocational
training programme shall be undertaken within
two months for awareness of safety & health
aspects of workers. Medical health camp shall
be organised periodically under the supervision
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to observe any contractions due to exposure to
dust and take corrective measures, if needed.

of qualified doctor & free medicine are |
distributed to workers employed in the mine &
nearby villagers.

A copy of the clearance letter shall be sent by
the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban
Local Body and the Local NGO, if any, from
whom suggestions/ representations, if any,
were received while processing the proposal.
The clearance letter shall also be put on the
website of the Company by the proponent.

Copy of environmental clearance have been |
forwarded to concerned Panchayat, Zila
Parishad/Municipal Corporation etc. for their
record. The clearance letter has been alrleady
uploaded in the web site of proponent.

The environmental statement for each
financial year ending 31st March in Form-V
as is mandated to be submitted by the project
proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on
the website of the company along with the
status of compliance of environmental
clearance conditions and shall also be sent to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow by e-mail.

Environmental statement for the financial year

2023-24 in Form V shall be submitted before
31% March 2024 to concerned authorities.

The green cover development/tree plantation
is to be done in an area equivalent to 20% of
the total leased area either on river bank or
along road side (Avenue Plantation).

About 500 sapling of local species have been
planted outside the area. The photograph of
plantation is enclosed (Annexure no. 7))

Debris from the river bed will be collected
and stored at secured place and may be
utilized for strengthen the embankment.

The entire lease out area is consists of river
sand having no debris or waste. Therefore no

proposal has been envisaged for its separate |

stacking for river bank

embankment.

strengthen of

Safety measures to be taken for the safety of
the people working at the mine lease area
should be given, which would also include
measure for treatment of bite of poisonous
reptile/insect like snake.

Each workers employed in the mine is being
provided safety shoes, helmets, mask, etc. for
their safety. First Aid box with all preventive
medicines is provided in the office for
treatment of bite of poisonous reptile/insect
like snake.

Periodical and Annual medical checkup of
workers as per Mines Act and they should be
covered under ESI as per rule.

Free medical camp organized by proponent for
check-up of workers employed in the move as
per provisions of Mine Act. The photographs

of medical camp is enclosed (Annexure no.9).

Specific Conditions
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Directions/suggestions given during public
hearing and commitment made by the project
proponent should be strictly complied.

Issues raised during public hearing shall be
strictly followed & all proposal shall be
implemented in time bound manner.

The project proponent shall obtain the forest
clearance and permission of Central and State
Government as per law under the provisions of
Forest (Conservation) Act, 1980 before the
start of work.

Total lease out area is State Govt. land & no
forest land falls within area. The route map for
transportation of mineral 1s falls under revenue
land. No forest land involved in the mining &
allied activities therefore NOC is not required
from forest land.

The mining lease holders shall, after ceasing
mining operations, undertake re-grassing the
mining area and any other area which may
have been disturbed due to their mining
activities and restore the land to a condition
which is fit for growth of fodder, flora fauna
etc.

It is river bed mining & mined out area shall
be replenished every year during monsoon
period to restore its maximum original
topography. Therefore proposal regressing of
mined out area is not feasible in the present
case.

If the proposed project is situated in notified
area of ground water extraction, where creation
of new wells for ground water extraction is not
allowed, requirement of fresh water shall be
met from alternate water sources other than
ground water or legally valid source and
permission from the competent authority shall
be obtained to use it.

Drinking water is being used from existing |
hand pumps & from tab water supplied from |
Jal Nigam. No new wells shall be dry for
extraction of ground water.

At the time of operation, project proponent
will comply with all the guidelines issued by
Government of India/State Govt./District
Administration related to Covid-19.

Agreed. All the necessary guidelines issued by
Government of India/State Govt./District
Administration related to covid-19 is being
complied.

Environment management in according to
environmental status and impact of the project.

Mining shall be carried out from month of
October to June with out affecting the geo-
hydrology of the river all the mined out pits
shall replenished during monsoon period.
Therefore there is no adverse impact in the
water regime. Apart from this, the proponent
shall undertake plantation out the area to
reduce the carbon emission to be generated due
to movement of vehicles.

Selection of plants for green belt should be on
the basis of pollution removal index. Project
proponent should ensure survival of tree
saplings. Mortality should be replaced from
time to time.

Dust capturing capacity of the leaves of sample
tree which substantiated in the effect of air
pollution. The plantation of Mangifera
indical.., Pierre, Pongancia pinnata (L) etc.
useful for bio-monitoring, the development of
green belts as well as to reduce air pollution.

No mining activity should be carried out in-
stream channel as per SSMMG, 2016.

SSMMG 2016 guide line shall be slriciiy.
followed. |

Pakkamotorable haul road to be maintained by

The Kaccha haulage road from lease area an
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the project proponent.

link road shall be converted to cemented by
own ecxpenses of proponent & shall be
maintained.

10

A separate Environmental Management Cell
with suitable qualified personnel shall be set-
up under the control of a Senior Executive,
who will report directly to the Head of the
Organization.

The proponent shall establish Environmental
Management cell with suitable qualified
personnel. The detail of personnel with their
qualification to be employed in the mine shall
be submitted in next six monthly compliance
report.

11

Permission from the competent authority
regarding evacuation route should be taken.

Irrigation department bund is being maintained
properly for the purpose of evacuation route &
sufficient amount has been already disburse to
Irrigation department.

12

Project proponent should ensure survival of
tree saplings. Mortality should be replaced
from time to time.

It is observed that survival of tree saplings is
around 40% & damage plants are replaced
with healthy plants to maintain survival rate.

13

Site pit photographs should be submitted with
date time and point coordinate within 15 days.

Site photographs with date time & point
coordinates are enclosed (Annexure no.10).

14

One month monitoring report of the area for
air quality, water quality, Noise level. Besides
flora & fauna should be examined twice a
week and be submitted within 45 days for a
record.

One month air quality, noise level report is
enclosed (Annexure no. 3) & all parameters
are well with in permissible limits. The study
of flora & fauna in adjoining area shall be
studied & report of some shall be furbished in
next six monthly compliance report.

15

Provision for cylinder to workers should be
made for cooking.

Cylinder for cooking is provided to workers.
(Annexure no.11)

16

The capacity of trucks/tractor for loading
purpose will be in tonnes as per Transport
Department applicable norms and standard
fixed by the Government.

The capacity of trucks/tractor trolleys
permitted by Transport department are allowed
to transport the mineral. No overloading is
being carried out.

17

Provide suitable mask to the workers.

Each workers employed in the mine are
provided with mask

18

Approach road kaccha is to be made motarable
and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more
than 6 meter.

Kaccha haulage road from lease area to link

road shall be made cemented by proponent in |

its own expenses & broad leaves tree saplings
shall be planted both sides of haulage road to
control the dust.

19

Indigenous plants should be planted according
to CPCB guidelines and in consultation with
local Divisional Forest Officer.

Agreed. Indigenous plants like Mangifera
indicaL., Pierre, Pongainia pinnata (L) shall be
planted & other species consultation with local
forest department.

20

The project proponent shall in 2 years conduct
detailed replenishment study duly
authenticated by a QCI-NABET accredited
consultant, and the District Mines Officer.

Agreed. Detailed replenishment study shall be
conducted & report shall be submitted with in
two years.

Provision for two toilets and hand pumps

The proponent has constructed toilets & hand
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should be made at mining site.

pump out side the lease area. (Annexure no.
12 )

Drinking water for workers would be provided
by tankers.

Drinking water to workers is being provided
by tankers.

Mining should be done by Bar scalping
methods extraction (typically 0.3 -0.6 mor 1 -
2 ft) as per sustainable sand mining
management guidelines 2016.

Mining is being carried out by Bar scalping
method as per SSMMG guidelines 2016,

A buffer/safe zone shall be maintained from
the habitation as per mining guidelines.

7.5m batrier zone has been kept all along lease
boundary.

Corporate  Environmental  Responsibility
(CER) plan shall be prepared by the project
proponent and the details of the various heads
of expenditure to be submitted as per the
guidelines provided in the recent CER
notification No. 22-65/2017-IA.II dated
01/05/2018.

Funds under CER shall be kept separately &
details of various heads of expenditure shall be
submitted in next six monthly compliance
report.

Health/Insurance card, Medical claim, regular
health check-up camps,. facilities shall be
provided to the regular/ temporary/Contractual
or any base workers. Copy of receipt shall be
produced to the Directorate of Environment
along with the compliance report.

Free medical camp shall be organised by
proponent for safety & health aspects of
workers. Health insurance card, Medical claim
shall also be provided to workers employed in
the mine. The status report of same shall be
submitted in next six monthly compliance
report.

Measure for conservation of water through

rainwater harvesting and cleaning and
maintenance of natural surface water bodies of
the nearby areas may be considered as one of
the activity in CER.

Scheme for rain water harvesting &
conservation of water shall be undertaken &
maintenance of surface water bodies of the
nearby area will be incorporated under CER
activities.

The excavated mining material - should be
carried and transported in such a way that no
obstruction to the free flow of water takes
place. Suitable measure should be taken and
details to be provided to concern Department.

Extraction of mineral is being carried out in
dry part of area having depth upto 2.4m only &
there shall be no obstruction of free flow of
water. All precautionary measures shall be
adopted & its report shall be submitted to
concern department time to time.

Width of the haul road shall be more than 6m.

Width of haul road has been kept more than
6m for movement of tippers/machineries.

Submit annual replenishment report certified
by an authorized agency. In case the
replenishment is lower than the approved rate
of production, then the mining activity /
production levels shall be decreased / stopped
accordingly till the replenishment s
completed.

Annual replenishment study shall be submitted

after monsoon period & in the being of
replenishment report, decision will be taken.

The project proponent shall ensure that if the
project area falls within the eco-sensitive zone

No  eco-sensitive  zone of  National
park/Sanctuary exists within 10km Buffer area.
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of National park/ Sanctuary prior permission
of statuary committee of National board for
wild life under the provision of Wildlife
(Protection) Act, 1972 shall be obtained before
commencement

of work.

If in future this lease area becomes part of
cluster of equal to or more than 25 ha. then
additional conditions based on the EIA shall be
imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will
amount to violation of E.C. conditions. If the
certificate related to cluster provided by the
competent authority is found false or incorrect
then punitive actions as per law shall be
initiated against the authority issuing the
cluster certificate.

The lease area is 12.512ha & EIA studies have
been already conducted. No other leases falls
within 500m distance, therefore cluster
situation is not formed.

The Environmental Clearance will be co-
terminus with the mining lease period/mining
plan whichever is less.

Agreed.

Project falling within 10 KM area of Wild Life
Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the
eco-sensitive zone is not carmarked.

The project does not fall under 10 km area of
wild life Sanctuary therefore it is not necessary
to obtain any clearance from NBWL.

To avoid ponding effect and adverse
environmental conditions for sand mining in
area, progressive mining should be done as per
sustainable sand mining management
guidelines 2016.

Mining shall be carried out as per approved
mine plan & all mitigation measures shall be
taken as per SSMMG guide lines 2016.

Geo coordinates should be verified by
Director, DGM/District Magistrate/Regional
Mining Officer/NHAI and should be submitted
to SEIAA/SEAC, Secretariat as earliest.

Geo-Coordinates of each pillar has been
verified by DMO ‘& submitted to SEIAA.
Copy of Same is enclosed (Annexure no.13).

In case it has been found that the E.C. obtained
by providing incorrect information, submitting
that the distance between the two adjoining
mines is greater than 500mt. and area is less
than 05 ha, but factually the distance is less
than 500 mt and the mine is located in cluster
of area equal or more than 05 ha, the E.C
issued will stand revoked.

The total lease area is 12.512ha & no cluster
forms with 500m distance.

The project proponent shall in 2 years conduct
detailed replenishment study duly
authenticated by a QCI-NABET accredited
consultant, and the District Mines Officer
which shall form the basis for midterm review

Agreed. Replenishment study of pre monsoon,
monsoon & post monsoon season shall carried
out & submit to concerned authorities with in
period of 2 years.
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of conditions of Environmental Clearance.

|

39 | The mining work will be open-cast and | It is manual opencast mine Light weight
manual/semi mechanized (subject to orders). | excavator like Dozer etc. is being deployed for
Heavy machine such as excavator, scooper etc. | loading the mineral into trucks/dumpers for
should not be employed for mining purpose. | mineral stack yeard.

No drilling/blasting should be involved at any
stage.

40 | It shall be ensured that there shall be no mining | Mining operations shall be restricted upto
of any type within 03 m or 10% of the width | depth of 1m from river bed profile. 10% of
which-ever is less, shall be left on both the | total width of river had been kept in both sides
banks of precise area to control and avoid | of bank to avoid erosion of river bank.
erosion of river bank. The mining is confined
to extraction of sand/morrum from the river
bank only.

41 | The project proponent shall undertake | Extraction of sand shall be carried out over dry
adequate safeguard measures during extraction | part of area & no hydro-geological regime
of river bank material and ensure that due to | shall be carried out as per SSMMG guide line
this activity the hydro-geological regime of the | 2016.
surrounding area shall not be affected.

42 | The project proponent shall adhere to mining | Mining is being carried out with in mineable
in conformity to plan submitted for the mine | area ie. 8.512ha only out of 12.512ha &
lease condition and the Rules prescribed in this | remaining area 4.0ha has been considered as
regard clearly showing the no work zone in the | non-mining zone. No bridge exists within 1Km
mine lease i.e. the distance from the bank of | away from downstream. No mining shall be
river to be left unworked (Non mining area), | carried out during monsoon period.
distance from the bridge etc. It shall be ensured
that no mining shall be carried out during the
monsoon season.

43 | The project proponent shall ensure that | The provision of Mines Act shall be strictly
wherever deployment of labour attracts the | followed regarding deployment of labours with
Mines Act, the provision thereof shall be | in lease area.
strictly followed.

44 | The project proponent will provide personal | All workers employed in the mine shall be
protective equipment (PPE) as required, also | equipped with PPE. Vocational training
provide adequate training and information on | programme shall be carried out for safety &
safety and health aspects. Periodical medical | health aspects of workers. Medical camp shall
examination of the workers engaged in the | be organized by proponent for health check up
project shall be carried out and records | of workers.
maintained. For the purpose, schedule of
health examination of the workers should be
drawn and followed
accordingly.

45 | The critical parameters such as PM10, PM2.5, | Ambient air quality monitoring was conducted

SO2 and NOx in the ambient air within the
impact zone shall be monitored periodically.
Further, quality of discharged water if any

in the impact zone & found that parameter
PM10, PM2.5, So;, & NOX are well with in
permissible limits. (Reference no. )
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shall also be monitored [(TDS, DO, pH, Fecal
Coliform and Total Suspended Solids (TSS)].

46

Effective safeguard measures, such as regular
water sprinkling shall be carried out in critical
areas prone to air pollution and having high
levels of particulate matter such as loading and
unloading point and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads.

Regular water sprinkling is being carried out
over haul road, loading & unloading points &
all transfer points to supress the air borne dust.

47

It should be ensured that the Ambient Air
Quality parameters conform to the norms
prescribed by the Central Pollution Control
Board in this regard.

Sample of ambient air quality was taken &
revealed that all parameters are well with in
permissible limits as prescribed by CPCB.

48

The extended mining scheme will be submitted
by the proponent before expiry of present
mining plan.

The proponent shall submit scheme of mining
duly approved with concerned authority before
expiry of present mine plan period.

49

Four ambient air quality-monitoring stations
should be established in the core zone as well
as in the buffer zone for monitoring PM10,
PM2.5, SO2 and NOx. Location of the stations
should be decided based on the meteorological
data, topographical features and
environmentally and ecologically sensitive
targets and frequency of monitoring should be
undertaken in consultation with the State
Pollution Control Board.

Agreed. Four ambient air quality monitoring
stations shall be divided based on
meteorological data & parameters like PM10,
PM2.5, Soz, & NOX to be monitored & report
shall be submitted in next six month
compliance report.

50

Common road for transportation of mineral is
to be maintained collectively. Total cost will
be shared/worked out on the basis of lease area
among users.

The haulage road from lease area to link road
shall be properly cemented by proponent in its
own expenditure & properly maintained.

51

Proponent will provide adequate sanitary
facility in the form of mobile toilets to the
labours

engaged for the project work.

The proponent has established adequate
sanitary facility out the area.

52

Solid waste material viz., gutkha pouchs,
plastic bags, glasses etc. to be generated during
project activity will be separately storage in
bins and managed as per Solid Waste
Management rules.

Dust bin has been provided with in working
area for collection of solid waste material. The
photographs of dust bin is enclosed (Annexure
no. 14)

53

Green area/belt to be developed along haulage
road in consultation of Gram Sabha/Panchayat.

Plantation was carried out along haulage road
as per consultation with Gram
Sabha/Panchayat.

54

Natural/customary paths used by villagers
should not be obstructed at any time by the
activities proposed under the project.

Natural/customary path used for local villagers
shall not be obstructed during course of
mining.

Digital processing of the entire lease area in

Agreed. Digital processing of entire lease area

31



295

the district using remote sensing technique
should be done regularly once in three years
for monitoring the change of river course by
Directorate of Geology and Mining, Govt. of
Uttar Pradesh. The record of such study to be
maintained and report be submitted to
Integrated Regional Office, MoEF&CC, Gol,
Lucknow, SETIAA, U.P. and

UPPCB.

shall be carried out once in three years by
DGM, U.P. & report shall be submitted to
concerned authorities.

A copy of clearance letter will be marked to
concerned Panchayat/local NGO, if any, from
whom suggestion/representation has been
received while processing the proposal. The
clearance letter shall also be put on the website
of the company.

The copy of EC has been circulated to
concerned Panchayat/Local NGO.

State Pollution Control Board shall display a
copy of the clearance letter at the Regional
Office, District Industry Centre and Collector’s
Office/Tehsildar’s Office for 30 days.

Agreed.

The project authorities shall advertise at least
in two local newspapers widely circulated, one
of which shall be in the vernacular language of
the locality concerned, within 7 days of the
issue of the clearance letter informing that the
project has been accorded environmental
clearance and a copy of the clearance letter is
available with the State Pollution Control
Board and also at web site of the SEIAA at
http://www.seiaaup.in and a copy of the same
shall be forwarded to the Integrated Regional
Office, MoEF&CC, Gol, Lucknow, CPCB,
State PCB.

The project proponent advertises in two local
newspapers that environmental clearance has
been accorded. The copy of advertisement is
enclosed. (Annexure no. 15)

The MOoEF&CC/SEIAA or any other
competent authority may alter/modify the
above conditions or stipulate any further
condition in the interest of environment
protection.

Concealing factual data or submission of
false/fabricated data and failure to comply with
any of the conditions mentioned above may
result in withdrawal of this clearance and
attract action under the provisions of
Environment (Protection) Act, 1986.

Any appeal against this environmental
clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30
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days as prescribed under Section 11 of the
Appellate Authority

National Environment

Act, 1997.

Waste water from potable use be collected and
reused for sprinkling.

The waste water from portable use is collected
in dump & used for sprinkling.

During the school opening and closing time
transportation of minerals will be restricted.

Agreed. The proponent has developed haulage
road to link road & no school comes in the
periphery of transportation route.

A width of not less than 50 meter or 10%
width of river can be restricted for mining
activities from river bank. A condition can be
imposed that mining will be done from river
activities from river bank.

Agreed. Mining activities shall be carried out
as per approved plan. 10% of total width of
river has been marked as “Restricted zone for
Mining” & no mining & allowed activities
shall be undertaken with in restricted zone.
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Amendment ln Engdronmental Clearance for Proposed Sand /Mot rem Mine from Yamuna Siverhed a1 Gats Ne 3087
313 mi, 299 wb, 301 mi, 303, 304 md, 314 mi, 297 ml; 798 ol 302w, 330 el 333 el 313 vk & 314 mib, Khand Ma-02
villsge- Panchayara, Tebsil Lonl, Ghaziabad, DR, M/s Mew Punlhe: Security Guard Servive, (Leased Amar 12 512 ma,).

C | 28°47'43.86"N | 77-12'15.30"E

! i _ ' [ awaTar N | 7T
3 | 28a75233'N | 77121B0SE ||| ® ; ZBM751,54"7 l 7771214 157
A | 28%48'0.94"N | 77°12'1899"E l‘ N amam2eN [ TIEacse
Non- Workable Area Non- Werkable Ares _
A | 18°8'0.94'N | 77°12'18.99°E 1" B 284B262N FOPNTTETE
B | 28°47'52.33'N | 77A1S0S'E || B | 28747'5154°N TINA DT

¢ | 28'47a3.86"N | 77°12'15.30"E £y 28°47'44 28"N FRRi213.A7"E

o’ 28%47°39.39°N | 7TVL14. g5"E | o 284739 31°N FrAS an E- R VA

| D | 2874739 35"N 771213, "’E"E_1 D 28°47'3935'N T2 13.35"T

|| E | 28"a7'4874°N | 77°12'10.86°E | 28°4T48.74N 777121085

| F 28°48'2.80'N | 77°121301°F | | 28'48280°N T 1R.01F
The project proponent requested Lo amend the envirgnmental clearancs ety doted

270572021 as per above project details.
Subsequently, the case was considered in 887th SEIAA meeting hert an 03082331 wieoom
State Level Environment Impact Assessmant Authority (SEIAA)Y agreed with the racommendaticn ol (o
SEAC to amend the environracntal clearance letter no. 27/Parya/SEAC/S5793/2019 dated 27/05/202!
Rest all the contents mentioned in environmental clearance latter no, 2%/ParyalSERC/5793 310
dated 27/05/2021 shall remain the same.
Any appeal against this EC shall lie with thie Natlonal Green Tribunal, if preferreit, within 3 porind
of 30 days as prescribed under Section 16 of the National Gieen Tribunal Act, 3} B

:.' o R

: [ N

af . A\ -
Member Setralary

@
=
&
b
W,
*’fb

.:r, "‘h\\ 1N
{Aiay- !(lﬂm‘." Smrmn
tember Secretary, SCAS
. [Parya/SEIAA/ST93/2019 dated: As above

Copy, through emall, for information and necessary action to -

1. The Principal Secretary, Dopariment of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow {email - soenvups@rediffmail.com)
Joint Secretary, Ministry of Environment, Forast and Climate Change, Sovernmant of India,
3rd Floor, Pﬂthvi-»alntk indira Paryavarsn Bhawan, Jor Bagh Road, New Delhi-110003 {emall

h )
b

3 bepnw Direnuf Geneiral of Forests (C), Integ rated Regional Offlice, Minisiry of Envircament,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H”, Aligani, Luckaow -
226020 (email ~ rocz,lko-mef@mnic.in)

4. District Magistrate Ghaziabad,

5. Member Secretary, Uttar Pradesh Pollution Contral Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email ~ ms@uppcb.com) 5

6. Copy to Web Master for uploading on PARIVESH Portal v

7. Copy for Guard File, s

/

{Ajay Kumar Sharraa)
Memblyer Sacratary, SEIAR
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Ennmnmem UPp
Vineet Khand- |, Gomti Nagar. Lucknow - 226 010
Phone - 91-522-2300 541, Fax 091 -521.2300 54
To. E-matil : doeupliodyahoo.com
Shei Bani Singh, Webaite - www seiaanp com
Salasar Complex, 306 Shankar Vihar Colony,
Kuraishi Aligark - 202001

Ref. No.... 2/7 ceeen /P ArvafSEAC/S793/2019 v?:’?“ ¥y, 2002

Sub: Environmental Cearance for Proposed Sand/Maorrum Mining from Yamung Riverbed o1 Gats Mo. 303 mi, 313 wii,
29C my, 301 mi, 303, 304 mi, 314 mi, 297 ml, 298 mi, 302 md, 311 i, 332 i, 313 mi & 318 mi, Khand No.-02 |, Village
Panchavara, Tehsil- Loni, Ghazlabad, U.2., /s New Panther Security Guard Service, [Leased Arear 12,512 ha ],

Oear Sir,
Please refer to your apolication/letters 26-08-2020, 09-09-2020, D9-12-2020. 35:03.2021, 01 04 021, 13-C=2-
2021 & 15-04-2021 addressed 10 the Chairman/Secretary, State Level Environment Irngact Assessment Authorty [S80A4)
and Director, Directorate of Environment Govt. of UP on the subject as above. The State leve! Exp Appraial
Commiites considered the matier in its meetings held on dated 13-04-2021 and SEIAA in s meating da 421050000
A presentation was made by the project proponent along with their consultant M/s Gichus zrwironmens
Engineeniig Serwices. The proponent, through the documerts submitted and the presertation made informed the
commitiee that:-
1. The emdronmental clearance s spught for Sand/Motrum Mimng from Yamuna Riverbed at Gata No 303 my, 323 m
290 mi, 301 ma, 303, 304 mi, 334 mu, 297 mi, 288 o, 307 e, 31T e, 317 mi, 313 i & 313 mu Khang N 02
Village- Panchavars, Tehsi- Lomi, Ghanabad, U" Rifs Mew Panther Security Guard Service, (Leased Aw=a 12 91

ha.).

2. The terms of reference in the marter were issued by SEIAR U P wde letter no 500/Parya/SEAL/STI3/2019 dated
04/31/2020

3. The public bearing was organued on 01/03/2021. Final EIA report submitted Oy the progect proponent on
18/03/2021

4, Salient features of the project as submitted by the project progonent:

| 1. On-Bne proposal No. B | SIAJUP/MIN/35552/2020

L | ZFile no. aflotted by SEIAR, UP 5793
2ToR Vide Letter Ho. - 500/93%/55&{!579312019 Dated 04 11 2020 by SE1&s UP
3. Marme of Proponent /s New Panther Security Guard Servico
SP_\f*iBarﬁ_Singn S/ ShriRaghunath Singh

& Full correspondence address of proponent and R/cv Salasar Complex, 306, Shankar Vihar Cotony

| _mobile no. Kuraishi, Aligarh - 202001
['s. Name of Project | “Sand/ Moram Miming~

I & Nama of River o Yamun;ﬁr;;;—"

| 7 Project location (Plot/Khasra/Gata Mo ) Gatat

—g—— ey

Gata No. 303rm 313 mi, 290 i, 301 e 303, oA m 31w
287 mu, 298 mi, 302 mi, 311 mi, 312 mi, 313 B 334

8 Name af Minor Mineral Rwer Bed Matenal fSand/Mommm B

5. Schedule {2s per BIA notification 2006) wl(ah S
10, Category of Project L8ty -
jLSin_(_tlm_wd Lease Area (in Ha.) | Total Leasr' Area: 12512 Ha

12. Mineable Azea (in Ha ) J 8512Ha

13. Project Sfalus Siate Govi %‘53 RVen i3 censent ade lettar po oS 1T g

|
| | PfaTasd e /oo FEEE 23062000 e
|

axploiaucn of Sand/Miorrum for a perind of Foe yeais
14 Zero level mAL 205 mAL '
| 15 Max & Min mRIL wrthin lease area Hnghest 208 mRL& Lowest 207 mil
16 Pillar Coordinates (Venifred hy—ﬁﬁai _ Savction Lease \'va Co-ordinate
Piitars atit |dt* "l .W
| _1'__' L R R 21943
e T ‘17 ! .
e 'd == —
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Fiam

257 mi, 298 ooi, 307 i, ALY i, 1T et 31T i B 318wl Kband No -02 | Viliage- Pamhay,\_f,a‘. _hf‘_\gl_ fomi, Gh:nxubad RN

Hew Panther Security Guard Service, (Leased Area: 12,512 ha).

) B17°39.35°N
£ BATAETAN
F 28" 18'.’: 03 N
Wc:kab’ Srea
T A 18%88101N 17Iris R B
8 | 28°a745.56°M 7INTIT 52
¢ I874739.12°N 7771719 04
0 WATIVION FT121895°E
| 28°47°43 867N 77712°15 30°¢
LB 284TS23N 7121805
A 28'48'0 ‘3-'1 N (A W A >
Non Vigrkable :‘4 oA
A T 28480.94°N T80 E
S 28°47'52 33°N 17T 1305°E
l f:: | "8 A!7'413 BB N TR A0 E
D’ 28°4739.39°N TTITIAISE
D 28473935N R CRERIAL:
, : 2874748 74"N _TrITIegeE
. V - ' F  28Ag2.80°N 113008
| 17. Total Geological Reserves 6 1544 = - )
| 18. Total Mineable Reserves - | 1,77.736. 8m per annum.
| 20. Proposed Production/year | 250240 m - B _
| 21. Sanctioned Pariod of Mine feaxe | Five years
22 Production of mine/day | 683.60 m’ Jiay
| 23 Me{hodofﬁdmmg - | Opercast sems mecharized ]
[ 24, No. of Working days _ 260 Days
} 25, Wuﬂdng hnurslday | B‘ETJ‘hEE«r—sﬁw
| 26. Mo, Of Werkars | 59 Manpower o
| 77. 0. of vehicles movement/ay l 28 Units (Assumed Loading Cagacity 20 m /Uril)
4.3 Type of Land o o i ; Siate Gnvﬁn\mvn! Land B
Zf- Uttemate Depth of Mm'r‘g S 240 m
| 30, Nearest metalied road from site o [ Banchayara - Mavikala Road is 750 m tasi
| 31. Water Requirament | source | Furpose Detad Ay Do 1aned
B | ) Day|in KLD
Portable | Drinking @15 759 workers x 15 D883 XD
- Tanber | lprd/works: Llped =88SLifday 0
Land 825 Trees x 1.5 LIEER S
redamation/plantanen oay
£2.5 Lit/Tree | T 15815 Lt/ uny
Duist suporession @1 Mauyl foad Argx - SRR
| Lit/Sq.m (750 m tength v
[wice i A day) mo Shegen - 8305
| m2ix lijsgm
I = 430% Lig/day « 7
8610 Lt/day
fotal KLf
)

737 Name of (K1 Accredited Consuitant
| with Q01 No. and penod of validity.
33 Any lifigation pending aganst the
propect of hand in any court
34 Detals of 508 m Cluster
tificate issued by BMining Office:

Detais T 1o

rMop =

Lozxse fasn

-2

.nﬂaus WIF()NP-‘E‘\I E!\"GI‘:E‘R'\"(: SE R\‘Iff‘

Certificate No. NABE 1 fEASI8211AGDRA. Vahd Tl Apei

No

i

ster cetificote dssi=

b3
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€c For Proposed Sand/Morrum Mining from Yamuna Riverbed at Gata No, 303 mi, 313 mi, 290 mi_ 301 mi, 303, 304 m), T14 m
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi, Khand No.-02 , Village- Panchayara, Tehsil- Loms, Ghariabad, U P A5
New Panmther Securlty Guard Service, (Leased Area: 12.512 ha )

" Approved Mining Plan WaorkableAreaof thelease 8512 via -
Area under, SS"}_Y—\;;D% ' 1150 Ha I
Area under Safct\ Zone | L.2449 10
Ared under Active Water 2.335 Ha
______ Channet o
| 36. Details of Lease Area in approved osR | Approved DSR Ghanabad ' Page Mo-54, Table Mo 15 5r Neo.
37. TotatCostof Project | Rs. 116.45 Lakhs i
| 38. Proposed CER Cost | Rs. 2.33 Lakhs (2% of the total Prajact Cast]
38. Praposed EMP Cast | Rs. 2157 Lakhs
| 40. Length a and brreedlh of Haui Road 1 _Hap!age REEE Lergth 130 m & Haulage Ro .:f: w b 2w
_ e_-x No. of Trees tobe Planted | 625 Traes o —

5. the mining would be restricted 10 unsaturated zone only above the phreatic water *able ard Wil ast intersact ™
ground water table at sny pont of tme.
&, The mining operation will not be catned out in safety tone of any bridge or embankment or ineco-fragile e

as habitat of any witd fauna
7. Theie is fio tigation pending in any court regarding this project
8 The project proposal falls under category—1(a) of €14 Notification, 7006 {as amended)

Based on the recommendations of the State Level Expert Appraisal Commitiee meeting held on 13 042001 nn the
above said project, the State Level Environment Impact Assessment Authooty megtings beld en 23052001 has ool oo
to grant the Eavironmental Clearance to the title project for collection of 2,50,240 m’fannum is proposed fease ares
12.512 ha suliject 10 effective Implementation of the Tollowing General Condrtions and speafic conditions.

Gengral Conditions:
1. This enviroamental dearanca 1s subject to alletment of mining lease in favour of project proponent by Diste

Administeation/Mining Department

Forgst dearanca shall be taken by the proponent as necessary under law

3 Any chsnge In mining area, khasra numbers, entading capacity addiion with change in process and 27 Mg
technology, modernization and scope ol working shall again fequire prior Envirommental Clearance as per tho
provisions of ELA Rotification, 2006 (as amended).

4. Precise mining ares will be jointly demarcated 2t site by project praponent aed officisls of AhmingfRevenur
department prior to statting of mining operations. Such site olan, duly verifind by competent suthonty along wit
copy of the Environmental Clearance letter will be displayed 04 a hoarding/board at the site A copy of ate pla
wilt'also be submiited to SEIAA within a period of 02 montis.

5 Miritng and loading shall be done only within day hours time,

Mo mining shall be carried out in the safety tone of any bindge ant/or embankment

7 it shall be ensured that standards related 1o ambient ar quality/effluent as prescrbed oy e Mo, of
Environment & Forests are strictly complied with. Water sprinklers and other dust conwral majors shou'd be
apolied to take-cace of dust generated during mining operation. Sprinkling of water on haul ro3ds {o control dus!
wifl be ensured by the project proponent

8. All necessacy statutory dearances shall be oblained before start of mining operations. I this condinion & viglate
the dearance shall be automatically deemed to have been cancelled

9 Parking of vehicles should not be made on public places

10.  No tree-feling will be done in the feased area, except only with the permission of Forest Deparument

11.  No wildlfe hiabitat will be infnnged

12 It shalt be ensured that excavation of minor mineral does not disturb or change the undeeying soil charactensvc:
of the river bed /fbasin, where mining is carried out,

13. it shall be ensured that mining operation of Sand/Moram will not in any way disturb the, yelooity and flow patie
of the river water sgnificantly

14, it shall be ensured that there s no fauna dependant on the rvar bed or areas close 1o mning ‘o - ;
report on the same, vetted by the competent suthonty shall se subrutted to the RU. 208 and SBAL arnm

t ¥

-]

maonths.

11 Pronacy survey of Aora and fauna shall be carmed gut and data “hall be submiited 1o the 50 PUR and SIS0 e -
six months

16. Hydro-geologial study shall be carned out by a reputed orgarization/institute weth n i months 5t .
that mining in the saud area will notl adversely affect the grouad water regie. The ropnt dhali b ik P
the RO, PCB and SEIAK within sir months. 10 case adverse :mpact rs observed [ante gl 4o

Adequate protection against dust and othe it poilation dus to n T gt :
batrtations (If amy) close by the leace ar

carried out i,/ T

aly .*‘nrgud he stal f g o ! ¢

“ s /
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37.

Hew Panther Security Guard Service, {Leased Area 12.512 ha )

taken shall be reported 1o the RO, UPPCB and SEIAM and this activity should Be romploted befora tha st af e
Tning

Need-based assessment for the nearby viltages shall be conducred 10 study ecoromic measures whick =am help e
improving the quality of life of economically weaker section of sooety Income geneiating projsatstonl, ot
developnent of fodder fanm, bruit beanng orchards, vocatronal traming ete. can form 4 pary o7 such progean m
The project proponent shall prowde separate budget for commumty development atbativs and 1nwg
generaling programimes

Green tover development shall be carried out following TPTR suidshaes including wslection of nlant cpecies and
gonsultation with the local DFOHorticulture Officer

Separate stock phes shall be maintained for excavated mp soil | any, and the top 5o should be vtlzed for gree
toverfiree plantation.

Dispersary facilittes for first-ald shall be peownided at site.

An Emarosmental Audit shauld be annually carried out cunng the aperational phase and submitted ta the STAA
The District Mining Officer should quartedy monitor compiance of the sbpulated condbons The oroect
proponenl will extend full cooperation to the Dutrict Mining Officer by furnshing the reguiite
datafinformation/monitoring reports. In case of any violations of stipulated conditions the Thsteict Wioing O5fic
will report 1o SEIAK

The project peoponent shall submit six moathly reports on the status of comphiance af the stpuiaran
environmeéntal dearance conditions including resufts of monitored data (both in hard & soft copras] 10 the SEIAL
the District Dfficer and the respective Regional Office of the State Pollution Contro! Board by Ist tune and 15
December every year.

A copy of the tlearance letter shall be sent by the proponent to concerned Panchavat, Zily Parsad) Mur aps
Corporation and Urban Local Body,

Transportabion of matenals shall be done by covering the trucks / traciors with tarpauhin or other swtabie
ragchanisin 10 avoid fogmme ermissions and spilage of mineral/dust

Waste water, from temporary hatitation campus be propely coliected & treated before discharging inta wate
bodies the treated effuent should conform to the standards prescribed by MoEF/CPCB

Measures shall be taken for control of noise level to the frmits presobed by CP CB.

Special Measures shall be adopted to protect the nearby seftlements from the impacts of riming activites
Maintenance of Village roads through which transportation of minor minerals is fo be undertaken kol be
carried-out by the project groponent regularly at fius own expenses.

Measure for prevention & cortrol of soil erosion and management of sift shall be undertaken Frotectiar
dumps against erosion, f any, shall be carried-out with geo textile matting or other suitable materal

Linder corporate social responsibility a sum of 5% of the total project cost or total income whichovee 1s highe

be earmarked for tatal lease period. Its budget is to be separately maintained. CER component snall be pregaced
based on need of local habitant. income generating measures which can help in upliftment of poor section of
society, consistent with the traditional skills of the people shali be identificd. The programme tan inglods
activities such as development of fodder farm, frunt bearing orchards, iree distnbution of smaokeless Chula ete
Possibility for adopting nearest three villages shall be explored and details of ¢iic amenthes such as roads
drinking water eic proposed to be prowided at the project proponent’s expenses-shall be submtted withe 3
months from the date of issuance of Emvironment (learanca

The funds eanmarked for environmental protection measures should be keptin separate account and shou'd «
be diverted for other purpose. Year wise expenditure should be reported to the Mimstry of Environmen® an
forests and its Regonal Office located at Lucknow, SETAA, U-P and UPP(CB

Action plan with rospect 1o suggestion/mmprovernent and recommendatons made and sgreed during Publ

Hearing shall be submitted to the District mines Officer. contern Regional Officer of UPPCB and SEIAA within
months

Eawvironmental cleacance s subject 1o obtaining dearance wrder the Wildhife [Protection) act 1870 frorn b
competent aulhority, If applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle In the area Based the observatang 7
wade, f turtle nesting 13 observed, necessary safeguard measures shall be taken 0 corsultanien with the State

Wildtfe Department. For the pinpose, awareness shall be created amongst the workers ahout the posting sites -
that such sries, f any, are identified by the worbers during operstions of the mine for tavng requ reg Tafent g
measures: o this regards the safety notified zone shouid be 16ft sothat the habitat/irest ni sreais uedizturtal
The project proponent shall under:ake adequate safeguard measures dyneg extraction of rves bed materos) oo

ensure (hat dveto'hsactmi the iy g@ol walres nenfmo wiraunding ares o o ¥l !
The project proponent shall chtain necessary priof permission of the competent aull f
euisTeE quantity ol water (surface water and grourdwa ‘) required for tha
.["//
/ A
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Ex For Propeved Send/Mormim Bining from Yamura Riverbed st Gats No. 303 mi, 333 mi. 290 i, 301 eoi. 303, 304 mj, 334 m
297 mi, 298 mi, 302 mi, 311 mi, 38T rvi. 313 mi & 3314 mi, Khand No 02, Vilage- Panchayira, Vebsil-1on, Ghaziabad, LIP, M/

Mew Perthier Serurity Guard Service, {Leased Arex: 12.512ha |

3% Appropriate mitigative measures shall be takes to pravent poliution of the fiver i Consultation with the Seat
Potiution Control Board 1t shall be ensured that there is no leakage of ol ang grease in the niver from s
used for transportation

40. Vehicular ermissions shall be kept under control and regutarly mornrtored. The vehicles carrpng oo e
not be overinaded.

41, Provision shall be made for the housing of construction labour within the sate with all necessary ofractiwe
and facltities such as Tuel for codbking, mobile tollets, mobile 379, sale dunking water, medical haalth fars reche
etc. {MoEF crreular Dated  27-09.2008 regarding stipalatisn af condition 1o imprave the dit ?
construction iabour at site)

47 Personnel working in dusty areas should wear grotective respiratory dewces and they snoud alsa o9 prov et
with adequate traiming and information on safety and hiealth aspects. Occupational health survellance propram o
the workers should be undertaken periodically to observe amy contractions due to exposure 1o dust ard race

corrective measuras, if needed
43, A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, il Parshad) Yoty
Corporation, Urban Local Body and the Leca® NGO, if any, Trom whom suggestions/ raprasentatinas, (T any vemn

recetved while processing the proposal The dearange letter shall also be put on the wehite of the pany b
the proponent,

424 The environmental statement for each Snanoal year ending 115t Mareh in Form V as s mandated Tmbe submimag
by the project proponent to the concerned Stale Pollution Control Board as preserihed under the Environmen:

{Protection) Rules, 1986, 25 amended subsequently, shall slso be put on the webute of the company aleng Wi
the stxtus of compliance of emdronmental clearance conditions and shall alsa be sent te the Regionai Office of the
Ministry of Environment and Forests, Lucknow by e-mail

45 The green cover development/firee plantation is to be done in an area equivalent to J0% of the rotal leasen area
either pn river bank or slong road side (Avenue Plantation).

&6, Debris from the nver bed will be colfected and stored at secured place and may be utihzen for strengrhan tho
embankment

47. Salety measures to be taken for the safety of the peop!e working at the nurie fease area should be grien whirn
would aish indude measure for treatmen? of bite of poisonous reptiie/insect like snake.

45,  Perindical and Annual medical checkup ol workers as par Mines Act and they should be covered urder 28t o0 p
rule.

Specific Conditions .

L,

mewom

0

Directions/suggestions given dunrg public heanng and commament made by the proest proporent shouls oo
strictly complied )

The project progenent shall obitain the forest dearance and permission of Central and State Govornment a5 pos
law under the provisions of Forest (consenation) Act, 1980 before the start of work.

The mining jease holders shall, after ceasing mining operations, undettake re-grassing the mining ared and an,
ather area which may have been distirbed dug to their mining activities and restore the 1and t0 2 Zondition
which is fit for growth of fodder, flora fauna exc

If the proposed project s situated in notified 2rea of ground water extraction. whets creation of neaw wells it
ground water extraction is not allowed, reguirement of fresh water thall be me? from altsinare water Ceh
other than ground water or legally vsiid source and permission Trom the competont authanty shafl ba ohita nad
1o use it

At the time of operation, project proponent will comply with all the guidelines ssued by Governmon: of
India/State Govt. [Distrivt Administration refated to Covd 19,

Envirpnment management in according to ervironmental status and impact of the profect

Selection of plants for green belt should be on the basis of pollution removal index

Mo mining activity should be carried out in-stream channel as per SSMMG, 2015

Pakka motorable haul road 10 be maintained by the progwct proponent

A separate Envirorwnental Management Cell wath sintable quabified persontiel shall Ba setoun undar the contre
of a Serior Exevutive, who will report directly to the Head of the Grganeaton

. Permission from the competent authority regardng evacuation route should be taken
. Project praponer? should ensurc sutvival o tree saphigs. Mortalily shoutd beceptaced from @
. Site Pit photopraphs should be submitted with date, { me and point coard nate wehin 15 da

One month monttonng report of the area for air qual ty, watyr qualty, Newsa teyel Beodas flora %
be examined twite 3 week and be submutted within 45 days for 3 record,
Peovimon for oylinder 1o workers should be made lor conking
The capacity ol trucks/tractor for loading purpase wigli be t
n0rms and standard fixed by the Government gy m"
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Ec For Propused Sand/Morrum Mining from Yamuns Riverbed ¥t Gats No. 303 mi, 313 mi, 290 mei, 301 el 303,304 mi, 314 m

297 mi, 298 wi, 302 mi, 313 mi, 332 mi, 313 mi & 334 il Khand No 02 Village- Parchayars, Tehsl- Lon, Gruziabad U P A/
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Mew Pacther Security Guard Service, {Leased Area: 12 512 0a )

Prowde spitable mask 1o the workers

Approsch road kaccha 1s to be miade motarable and tree sapiings to be glanted or boths des of the 7oz
indigenous plants should be planted sccording to (PCB guidebnes and in consultation wt!

Farest Officer

The project proponent shall in 2 years conduct detailed replenishment study duly suthentoates oy g 07 NAaTT

accredited consullant, and the District Mines Officer

Provision for two toitels and hand pumps should be made 3t mining site.

Drinkirg water for workers would be providad by tankers

Mining should be done by Bar scalping methods extrachon (typicalty 03 06 m or 1 - 7 1t) as pei tanable
sand muniing management guideines 2016

A buffer/sate rone shall be mamtamed from the habitation as per mming guidelines

Corporate Environmental Responsibity (CER) plan shall be prepared by the grajert pragoront and tea o

of the various heads of expenditure lo be submitted as per the gudelines provided in the recent (07
natification No, 22-6572017-A1! dated 0L/05/2018.
Healthflasurance card, Medical daim, regular health check-up camps, faciliies shsll be provided 1o =

regularftemporary/Contractual or any base workers Copy of receipt shall be produced to the Dradtorsts
gmwironment along with the comphance repont

Measure Tor conservation of water through ramwater harvesting and cleaning and mamtenance of ozt
surface water bodies of the nearby areas may be considered a3 pne of the activity in CER

The excavated nunlog evateriad should be carried and transported in such a weay that no ohistructhion to the free
flow of water takes place. Suitabie measure should be taken and detads to be provigad to concerr Degarinent,
Width of the haul road shall he more than 6 mater.

Submit annual replenishment report certilied by an authorized agency. In case the replenishment (s lowsr tha
the approved rate of produchion, then the mining achwaty 7 production levels shall be decragsed | stoppad
accordingly 1l the replenishment is completed

The project proponent shiall ensure that «f the project area fails within the eco-sensitive 1one of Naticnal nark/
Sanctusry priov permission of statuary committee of National board for wild e under the provsion of Whidifs
{Protection] Act, 1972 shall be ohitained before commencermnent of work

if in future this lease ares becomes part of duster of equal to or more than 25 ha then additicnal conditions
Hased on the E1A shall be impased. The lease holder shall mandatorily foliow cluster conditrons otherwise 1w
amount to violation of £.C. conditicns. if the certificate refated to duster provided by the competent authority
is found false or Incorrect then punitve actions as per law shall be initiated aganst the authar ty 1ssuing the
tluster certificate

The Enviconmental dearance will be co-terminus with the mining lease period.

Progect falling with i 10 KM area of Wild Life Sanctuary is to obtam a clearance from Nations! 8oara Wit L
(MBWL) even if the eco-sensitive zone is not esrmarked

To #void ponding effect and adverse environmental conditions for sand mnmg 10 srea, peogrossive o
should be done s per sustainable sand mining management guideines 2016

Geo coordinates should be verified by Director, DGM/District Magstrate/Regronal Mining OFfficar/NHE and
should be submitted to SEIAASSEAC, Secretanal 35 marhiest

In case it has been found that the E C. obtained by providing incorrect informat on, submitting that the distancs
batween the two adjoining mines is greater than 500mt. and area is less than 25ha, but factually the gitance |
tess than 500 mt and the mme s located n cluster of area squal or more than 25ha, the £ C ssued wilstang
revoked

The peopect proponent shall in 2 years conduct detailed replerashment study duly authenrticatee tv 3 0 NARET
accredited consultant, and the District Bines Officer whech shall form the basis for misterm review of
conditions of Enwnronmental Clearance

The mining work wiit be open-tast and manualfsem| mechanized {subject to order of Hon bie NET/H "
Courts {si} Heavy machine such as excavator. scooper et¢ should not be employed ing Cam fy
drifling/blasting should be nvolved at any stage.

it shatl be ensured that there shall be no muning of any type within 03 m or 107 of the width whick oy -
shalt be teft on both the banks of precrse area 1o contro! angd avod erosion of raser nank Tne e 0 oot

1o extraction of sand/moram from the river Hank ondy

The project proponent shall undertake adequate saleguard measures dunrg extraction of oo Lo matony!
and srizure that due to this actiity the hydro-geological regime of the surrourdirg areashel not ue affantes

The project proponent shall adhere 1o minmg in conformity 1o plan -.»ubmvu for e e 2aie
the Rules prescribad (n this regard clearly showing the np work 2one mine lease
,i,-»f"'\""j;’ff
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£¢ For Proposed Sand/Morrum iining from Yamune Riverbed at Gata o, 3103 mi, 313 mi, 290 mi, 301 mi, 303, 304 mi, 314 )
297 i, 298 i, 302 i, 131 mi, 312 moi, 313 mi & 314 mi, Khand No.-G2 , Vilage- Panchayars, Tehsil- lon, Ghaziabad, LR, M/s
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Hew Panther Security Guard Sevvice, (Leaved Area: 12.512 ha )

bank of river to be lefl vreworked {Non mining area), distance from the bridges ete i shall be ensured that oo
miining shal be carried out dunng the monsoen season

The project proponent shall erisure that wherever deployment of labour attracts the Mines At the prounion
thereof shall be strictly {oflowed.

. The project proponent will provide personal protective equipment {PPE) as required, 3lso provid sdesuate

training and information on safety and health sspects. Perindical medical examunation of the workers engaged
in the peoject shall be carried out and records maintained. For the purpose, schedule of haatth aeaminatian of
the workers should be drawn and followed accordingly

The oritical parameters such as PM10, PM2.S, SO2 and NOx in the ambient air within the impact zone shall he
monitored periodicalty. Furthar, quality of discharged water f any shall also be monitored {[TDS. DO, pH. foca

Cofiform and Total Suspended Solids {155})].

Effective safeguard measures, such as regular water sprinkiing shall be carried put in aritical areas prone 1o &

pollution and having high levels of particulate matter such as loading and unloading pomnt and al! vans'e

points, Extensive water sprinkiing shall be carrled out on haul roads

1t should be ensured that the Ambient Air Quality parameters conform to the narms prescuibed by the Centra
Pollution Control Board in this regard:

The extended mining scheme wall be submitted by the proponent before expiry of presant mming nlan.

Four ambient air quality-monitoring stations should be established in the core zone as well as in the puffer 1ane
for momtoring PM10, PM2.5, S02 and NOx. locstion of the stations should ke decided based an the
metesrological data, topographical features and environmentally and ecologically sensibve targets and
frequency of monitoring shoukd be undertaken im consuitation with the State Pollution Caontrol Bosrd

Coimmon road for transporiation of mineral is to be maintained collectively. Total cost wiit be shared/worken
oul on the basks of lease area among users.

Proponent will provide adequate sanbary facility in the form of mobtie todets to the labours engaged fee the
propect work.

Solid waste material viz., guikha pouchs, plastic bags, glasses etc. o be generated during projoct actvity will oo
separately storage in bins and managed as per Sofid Waste Management rules

Green areafbelt to be developed along haulage read in consultation of Gram Sabha/Panchyat.

. Hawral/eustomary paths used by villagers shouid not be obstructed at any time by the activities proposed

under the project.

Digital processing of the eniire lease ared in the district using remote sensing technique should be done
regulatly once in three years for monnaring the thange of river course by Directorate of Geolagy ang Mimng
Govt. of Uttar Pradesh. The recard of such study to be mamtained and report be submited to Regonal office of
MoEF, SEIAA, U.P, and UPP(CB.

. A copy of dearance letier will be marked 1o concerned Panchavas / local RGO, if any, fram whom suggestion

representation has been recewved while processing the prooosal. The clearance fetter shall abso be nut on the
website of the comparny.

State Pollution Control Board shafl display a cooy of the clearance letter at the Regional office, District Industry
Centre and Coflactor’s office/Tehsildar's Office for 30 days.

The project authorities shall advertise at least n two local newspapers widely crculated, one of which shall be
in the vernacular language of the locality concened, within 7 days of the issue of the cearance letter informing
that the project has been accorded environmental cleacarce and a copy of the clearance letter 15 available with
the State Pollution Control Board and also at web site of the SEIAA at hitp://www.seizaup in and a copy of the
same shali be focwarded to the Regional Office of the Ministry located in Lucknow, CFCB. State PCB

The MoEF/SEIAA or any other compelent authority may alter/modify the above conditiens or stipulate any
further condition In the interest of environment protection.

. Concealing factual data or submission of fatse/fatwicated data and falure to comply with any af the tondivon

mentioned above may result in withdrawal of this clearance and attract action under the provsions of
Environment {Protection) Act, 1986

Any appes! against this environmental clearance shall fie with the Natioral Green Tripunal, « preferreg, vitnin a
period of 30 days as prestribed under Section 11 of the National Environment Appetlate Authonty Act 1937
Waste water fram potable use be coliected and reused for sprinkling

During the school opening and dosing ime vehicle movement will be festiicted

64, A widthy of Aot tess than S0 meter or 10% width of river can be restricted foc mining actizbies feoo cuae barb
condition can be imposed that mining will be done from nver activities from river hank
vou shall also ensure that ithe progosed site IS not .a part of any nedevelopment T A
required/prescribed/identified under taw. In case of viclation, this permissian shall automancally deem 2o be car
-~
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297 mii, 298 i, 302 mi, 311 mi, 312 i, 313 1ol B 314 mi, Khand No 02, Village- Panchayara, Tehsil Loni, Ghaniahad, U P m/s
Mew Panthor Sequrrty Guard Service, {Leated Area: 12.512 ha |

Also, i the event of any dispute on pwnorship o land use of the prapesexd site this dearance shalt autemranealy goo
to be carcelled.

Any appeal aganst this £C shall lie wath the National Geeea Tribunal, | preferred, within o penod of 30 a5 23
prescrbed under Secton 16 of the National Green Tnbunal Ace. 2010

The ahove stipulated conditions wiil be enforced mtev-3lla, under the provisons of tha Water Proventon &
Control of Pollution) Act, 1978, the Air {Prevention & Control of Pollution) Acy, 1981 the Enaranment IFratect Act
1986 and the Public Lisbility Insurance Act, 1991 along-with their amendments and rules made there unds § also ary

other nrders passed by the Hor'bie Courts of Law relating to the subseet matter

The project proponent will have to submit zpproved plans and proposals incofparatng the cond vons specified
i the Environmental Gearance withon 03 months of ssuance of this clearance. The SEIAA/MEF reserves the fight *»
revoke the envronmental dlearance, of condittons stipulated are not implemented to the satsfaction of SEIAA/MNICEF
SEIAA may impose additional environmental conditions or moddy the existing ones. f necessary

This is to request you ta take Turther necessary achion in matter as per provisions of Gazette Notificstion No
5.0. 1533{E) dated 14/0972006, as amended and send regular comphiance reports 10 the authority as presonbed o
aforesad notification

{Ashish Tiwari)
¥ ember Secreiary, SEIAA
Ref, No..nanen e ParyafSEIAA/ 5793/ 2019 Dated; As above
Copy for information and niecessary action to:
1. The Principal Secretary, Environment, U.P Govl., Lucknow
Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt of India. Indirs Paryavaran
Bhawan, jor Bagh Road, Aliganj, New Dalhi

3. Additional Director, Regional QFfice, Ministry of Envirgnment & Forests, {Central Region) Kendrige
Bhawan, 5th Floor, Sector-H. Ahgany, Lucknow
4. The Member Secretary, U P Pollution Control Boara, YC. 12V, Paryavaran Bhawan, Vibhut Khand

Nagar, Lucknow

5. District Maglstrate, Ghaziabad, U P
& Director, Depariment of Geotogy & Mining, U.P. Lucknow
7. Copy for Web Master/Guard file. ,
#
(Ashish Tiwari)

Member Secretary, SLIAA
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NOIDA TESTING LABORATORIES

i ok

(A Government of India Approved Testing L

(An 1SO : 9001 : 2015, 1SO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory}
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratery

Analyzing for an Assured.

future @ +91-9313611642, 8510081921 7503031145, 8527870572, 7503031146, 9999794369
TEST CERTIFI(, \T E
Test Report of Report Code Date of Issue *
Ambient Air Quality Analysis AAQ-211123-01 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001

Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

Sampling & Analysis Data

Sample Drawn By :  NTL Representative
Date of Sampling T 20/11/2023
Sample Description :  Ambient Air
Sampling Plan & Procedure . SOP-AAQ/08
Analysis Duration T 21/11/2023 to 25/11/2023
Sampling Location : At Project Site
Average Flow Rate of SPM (m’/min. ) : L14
Average Flow Rate of Gases (Ipm) : 1.0
Sampling Instrument Used . RDS (PM,) FPS (PM,5) With Gaseous Attachment
Weather Condition ¢ Clear
TEST RESULT
Limits as per
S.No. Parameter Test Method Results Units Environment
(Protection) Act.
1. | Particulate Matter (PM,¢) 1S:5182 Part-XXIII 96.10 pg/m’ 100.0
2. | Particulate Matter (PM, 5) _ 18:5182 Part-XX1V 51.80 pg /m’ 60.0
3. | Sulphur dioxide (SO,) 18:5182 Part-11 12.60 pg /m’ 80.0
4. | Nitrogen dioxide (NO) 1S:5182 Part-VI 34.05 ug /m’ 80
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed of after two weeks from the date of issue of test report, unless until specified by the customer.

[

 Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201316
-‘“]P_-é—--F{andwar, Uttarakhand | Gayatri Nagar, Kathgodam, Haldwani, Uttarakhand
E. nOIdaT"boraia?y@gmaﬂ com, info@noidalabs.com W.: www.noidalabs.com

53



-lun{\'.:'f'ﬂg JoranAssured

(A Government of India Approved Testing Lat

(An ISO ; 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory

Future B +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
‘ ‘ !
TEST CERTIFICATE !
Test Report of Report Code Date of Issue
Ambient Noise AN-211123-02 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001

Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

SAMPLING & ANALYSIS DATA

NOIDA TESTING LABORATORIES 317

Sample Drawn On : 20/11/2023
Sample Drawn By ¢ NTL Representative
Sample Location :  AtProject Site
Sample Received On : o 21/11/2023
Sample description :  Ambient Noise
Sampling Time- t 24hrs
TEST RESULT
Requirement (as per CPCB Guidelines Limits in
S. No | Test Parameters Results Units
dB (A) Le
EQUIVALENT NOISE dB(A) Category of Area/ Zone Day Time Night Time
LEVEL
1. 58.8 Industrial Area 75 70
(6.0 AMTO 10.0 PM)
EQUIVALENT NOISE Commercial Area 65 55
2. LEVEL 425 dB(A) Residential Area 55 45
(10.0PMTO 6.0 AM) Silence Zone 50 40
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.

2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed of after two weeks from the date of issue of test report, unless until specified by the customer,

' !
. :
C&H%Y AUTHORIZED SIGN Y

i
i 4

- " Laberatory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201316
Brafnch Oﬁ?cé‘“lP—Z,_Héﬁdwar Uttarakhand | Gayatri Nagar, Kathgodam, Haldwani, Uttarakhand
E.: noida laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com
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NOIDA TESTING LABORATORIES

(A Government of India Approved Testin:

{An ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredlted Laboratory)
; MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory
Analyzing for an Assured

Future T +91-9313611642, 8510081921 7503031145, 8527870572, 7503031146, 9999794369

H*‘%i € FRI’F'F\I"’

Test Report of Report Code Date of Issue
, Surface Water SW-211123-03 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001
Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

SAMPLING & ANALYSIS DATA

Sample Drawn By . NTL Representative

Sample Received Date : 20/11/2023

Sample Quantity : 20Lt

Analysis Duration : 21/11/2023 to 25/11/2023

Sample Description ¢ Surface Water

’ TEST RESULTS
S. .
No Parameter Test Method Results Unit
I. pH value IS-3025(Part-11) 747 -
2. | Chemical Oxygen Demand (as O5) IS:3025(Part-58) 23.0 mg/]
3. | Dissolve Oxygen IS: 3025 (Part - 38) 7.0 mg/l
Biological Oxygen Demand .

4. (as Oy) 3days at 27 °C 1S:3025(Part-44) 42 mg/]
5. | Total Suspended Solid (TSS) 1S:3025(Part-17) 10.0 mg/]

*Remark — BDL- Below Detection Limit
Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.
' 3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4, The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

. L _’ " A P g
'CW by AUTHORIZED SIGNATORY

k]

Laboratory : GT—20 Sector-117, NOIDA, Gautam Budh Nagar - 201316
Branch Office : [P-2, Haridwar, Uttarakhand | Gayatri Nagar, Kathgodam, Haldwani, Uttarakhand 55
E.: noida.laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com



NOIDA TESTING LABORATORIES

{A Government of India Approved Testing Labos

(An ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)
MOoEF & CC (Ministry of Environment, Forest & Climate Change). UPPCB Recognized Laboratory

Analyzing for an Assured

319

AL ﬂ +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146. 9999794369
TEST CERTIFICATE
Test Report of Report Code Date of Issue
Soil Quality SQ-211123-04 25/11/2023

Issued To: M/s New Panther Security Guard Service
X Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001
Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.I'y, Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

Sampling & Analxsns Data

Sample Received On T 20/11/2023
Sample Drawn By :  Laboratory (NTL)
Sample Description :  Near Project Site
Analysis Duration T 21/11/2023 to 25/11/2023
SLNo. | Parameters ' Results | Test Metl‘;oci - [
1.  |pH BT | 741 | IS2720(Part26) |
| 2. Conductivity (umhos/cm) 27200 . | IS 2720(Part-2l) ;
3. - | Sodium (as Na)¥mg/kg) . 26095 |  STP/SOIL |
! 4. Water holding capacity (%) T 3248 I STP/SOIL”
5. Potassium (as K) (mghkg) . 1 14394 3 STP/SOIL |
6. Sand (% by mass) 68.00 T steisoiL |
Texture Clay (% by mass) : 17.00 STP/SOIL i
Silt (% by mass) 15.00 STP/SOIL
74 Calcium (as Ca){mg/kg) T 461.00 » STP/SOIL |
8. Magnesium (as Mg) (mg/kg) 210.72 STP/SOIL
9, SAR : 0.90 STP/SOIL
| 10. CEC (meq/100gm) 273 STP/SOIL
| 11, Available Phosphorus (as P),(mg/kg) i 1291 il " 'STP/SOIL ‘
L 12. Organic carbon (%) ‘ VT o4 U STPSOIL ’
13, | Porosity (%bymass) 1 431 | STP/SOIL
14. Permeability (cm/hr) 178 |  STP/SOIL i
'15. | Bulk Density (kg/em’) 135 | 7 STP/SOIL |
16. TKN% 0.026 T USTP/SOIL
: Notes: S

1. The resuits given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. A
4. The test samples will.be disposed off after two weeks from the date of issue of test report, unless until specified by the .f r
Nt 7 <
cﬁé@@ﬂw AU&‘HORIZED SIGNATORY
\\f; Y s

ol

T Labomtbry GT-20 Sector-117, NOIDA, Gautam Budh Nagar - 201316
Branch Bﬁice |P-2, Harldwar, Uttarakhand | Gayatri Nagar, Kathgodam, Haldwani, Uttarakhand
'E.: noida laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com
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NOIDA TESTING LABORATORIES

(A Government of India Approved Testing Lat

(An ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory

Analyzing for an Assured

Future 'y +91-931%611642 8510081921 7503031145, 8527870572, 7503031146, 9999794369
TEST CERTIFIC ATE
Test Report of . Report Code Date of Issue
Ground Water W-211123-05 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001
Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12,512Ha
Mineral River Sand/Morrum, River Yamuna
SAMPLING & ANALYSIS DATA

Sample Drawn By NTL Representative
Sample Received Date ;o 20/11/2023
Sample Quantity o : 20Lt
Sampling Location :  Near Project Site
Analysis Duration 1 21/11/2023 to 25/11/2023
Sample Description 1 Ground Water
RESULTS
Essential test as per 1S:10500-2012
S. No. | Parameter Test Method Results Units Desirable Extended Limit
Limit
1. pH 18:3025(Part-11) 7.54 - 6.0-9.0 -
2, Colour 18:3025(Part-4) <5.00 Hazen 5 15
. 3. Odour 18:3025(Part-5) Agreeable - Agreeable Agreeable
4. | Taste 18:3025(Part-8) Agreeable = Agreeable - _'
5. Turbidity 18:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaCO3) IS:3025(Part-21) 485.10 mg/l 200 600
7. Chloride (as CI) 18:3025(Part-32) 214.20 mg/l 250 1000
8. Calcium (as Ca) IS: 3025 (P- 40) 110.60 mg/l 75 200
9. Iron (as Fe) 1S:3025(Part-52) 0.228 mg/l 1.0 No Relaxation
10. | Nitrate (as NO;) IS: 3025 (P- 34) 18.06 mg/l 45 No Relaxation
11. | Total Dissolved Solid 1S:3025(Part-16) 1420.0 mg/l 500 2000
12. | Alkalinity (as Ca CO;) IS: 3025 (P-23) 398.0 mg/l 200 600
13. | Sulphate (as SO,) IS: 3025 (P-24) 124.10 mg/l 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS
S.No. Parameter Test Method Results Required as per 1S-10500:2012
1. | Escherichia coli IS-15185 Absent Absent/100ml
2. Coliform Bacteria IS-15185 Absent Absent/100ml
+  Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only
2. Responsibility of the Laboratory is limited to the invoiced amount only. ! e
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. /’ - .
4. The test samples will be disposed ofafter two weeks from the date of issue of test report, unless until specified by the customz; p ’ ; N
CHE%;‘D BY AUTBQRIZED 51 NA
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= ~ Laboratory : GT-20, Sector-11 7 NOIDA, Gautam Budh Nagar - 201316
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“’;M"; Uttar Pradesh Pollution Control Board
“-‘-e%!hw" Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/01/2023
To,
M/s
NEW PANTHER SECURITY GUARD SERVICE
gata : Application Id-
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi, 18964632
312mi,313mi,314mi,GHAZIABAD,201102

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi,GHAZIA
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-

1. This CCANEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

S Product | Quantity Unit

No

1 Sand Mining - 00 Metric Tonnes/Day
2,50,240 Cubic
Meter/Annum

2 (Total Lease 00 Metric Tonnes/Day
Areal2.512 Hectare,

3 Total Mining Area- |00 Metric Tonnes/Day
8.512 Hectare)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.8 KLD Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

-(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per. the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.

2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
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amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.

4.The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

6. Unit shall comply with CAQM direction passed time to time.

7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shall
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.

9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.

10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.

11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.

12.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

14.The unit shall abide by all the orders / directions issued by Hon’ble Supreme Court, Hon’ble High Court,
Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.

15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).

18.The unit should be operated in such a way so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/~ be deposited within a month
time along with the proposal for proposed plantation. _

22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.

23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this context.
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24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.

27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.

28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.

CEO
C-1.
Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad.
CEO
C-1.
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, | TEST CERTIFICATE |

Test Report of Report Code Date of Issue *
Ambient Air Quality Analysis AAQ-211123-01 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001

Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

Sampling & Analysis Data
Simple Drawn By ¢ NTL Representative
Date of Sampling T 20/11/2023
Sample Description :  Ambient Air
Sampling Plan & Procedure :  SOP-AAQ/8
Analysis Duration 1 21/11/2023 to 25/11/2023
Sampling Location : At Project Site
Average Flow Rate of SPM (m/min.) © 114
Average Flow Rate of Gases (Ipm) ;L0
Sampling Instrument Used ¢ RDS (PM,o) FPS (PM, 5) With Gaseous Attachment
Weather Condition : Clear
TEST RESULT
Limits as per
S.No. Parameter Test Method Results Units Environment
gl (Protection) Act.
1. Particulate Matter (PM o) 15:5182 Part-XX1I1 96.10 Fryey 100.0
2, Particulate Matter (PM, ) 18:5182 Part-XX1V 51.80 pg/m’ 60.0
i ‘3. | Sulphur dioxide (SO;) 15:5182 Part-Il 12,60 pg/m’ 80.0
4. | Nitrogen dioxide (NO5) 1S:5182 Part-V1 34.05 g /m’ 80
Notes:
L. The results given ehove arc related to the tested sample, as received & mentioned parsmeters. The customer asked for the above tests only.
2, Responsibility of the Lab. y-is limited to the invoiced amount only.

S.kammwitluotbeamermdmmm«hmmmwﬁmmisﬁonofﬂnhbmy,
Ll‘hemmyleswmbedispomdmmm&mﬂnduof issue of test report, unjess until specified by the customer.

A)
by
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| TEST CERTIFICATE !
Test Report of Report Code Date of Issue
Ambient Noise AN-211123-02 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vikar Colony, Kuraishi Aligarh-202001

Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuns

SAMPLING & ANALYSIS DATA
Sample Drawn On © 2001172023
Sample Drawn By : NTL Representative
Sample Location :  AtProject Site
Sample Received On T 211172023
Sample description :  Ambient Noise
Sampling Time 1 24hrs
TEST RESULT
i ines Limits in
S.No | Xest Parameters Results | Units
dB(A) Leg
EQUIVALENT NOISE dB(A) | Categoryof Area/Zone | Day Time | Night Time
LEVEL
L 5838 Industrial Area 75 70
(6.0 AMTO 10.0 FM)
EQUIVALENT NOISE Commercial Arsa 65 55
2. LEVEL 2.5 dB(A) Residential Arca 55 g
(10.0 PM 70O 6.0 AM) T % —

Notes: .
l.mmuﬁmm“nmdmdnmwdmh,sm&mﬁmdmm.Themmshedfnrmenbwemon!y.

2. Responsibility of the Laboratory is limited to the invoiced mount only. N
3. This test report will not be generated again, cither wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed of after two weeks from the dats of fssue of test report, unless until specified by the customer.

(3

cltfbhy
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'TEST CERTIFICATE |
Test Report of Report Code Date of Issue
i Surface Water SW.211123-03 25/11/2023

Issued To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligarh-202001
Address Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

SAMELING & ANALYSIS DATA
Sample Drawn By + NTL Representative
Sample Received Date 20112023
Sample Quantity : 20Le
Analysis Duration T 2141172023 10 25/11/2023
Sample Description : Surface Water
TEST RESULTS
;‘o. Parameter Test Method Results Unit
1. | pH value 18-3025(Part-11) 7.47 -
2. | Chemical Oxygen Demand (as O;) 15:3025(Part-58) 23.0 mg/l
3. | Dissolve Oxygen IS: 3025 (Part - 38) 7.0 _mgfl
Biological Oxygen Demand .
4. (as O;) 3days at 27 °C 1S:3025(Part-44) 4.2 mg/l
5. | Total Suspended Solid (TSS) 15:3025(Part-17) 10.0 mg/l
*Remark — BDL- Below Detection Limit
Notes:

1. The results given above are related to the tested sample, s recsivod & mentioncd paramieters, The customer asked for the above tests only.
2. Responsibility of the Lab ry is Himited to the invoiced smount only,

' 3 mmmwlmumme«hmmMmmmdﬂnlm
4. The test samphos will be disposed off after two weeks from the date of issue of iest repoct, unless until specified by the customer,

.

75



339

13

e A LN IS ER TS
S=vshiiE] hETelsa Rl

| TEST CERTIFICATE |
Test Report of Report Code Date of Issue
Soil Quality SQ-211123-04 25/11/2023

Issued To: M/s New Panther Security Guard Service
! Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Colony, Kuraishi Aligark-202001
Address Village-Panchayars, Tehsil-Loni, District-Ghaziabad (U.D), Area 12.512Ha
Mineral River Sand/Morrum, River Yamuna

amplin
Sample Received On T 2001172023
Sample Drawn By : Laboratory (NTL)
Sample Description ¢ Near Project Site
Analysis Duration T 211172023 w0 25/11/2023
Si.No. | Parameters " Resuits Test Method
1. |EH e 3 g . 4l "26)
2. Conducuv:ty (umhos/cm) 272.00 § 18:2720(Part-21)
3. [iSodium (asNa)m e ; : /SOIL
" 4. Wm- huldin_g ﬂpacily (%} 3248 STP/SOIL
/5. | Potassium (as K)/(n s /SOIL
6. Sand (% by nuu) 68.00 STP/SOIL
Texture il 3
Silt (% by m.lss) 15.00 STP/SOIL
7. | Calcium (asC
8. Magnesium {as Mg) (mg/kg) 210.712 STP/SOIL
Ol AR - ia =i
10. CEC (meqilOOgm) 2.73 STP/SOIL
IR N : " __ STRISOIL
12. Or];lnk' w'bon %) 0.64 STP/SOIL
13 | Pocosity (%5 78 STP/SOIL
14. Permeability (cm/hr) 1.78 STP/SOIL
'15; | BulkDen: - 1.35 STP/SOIL
16. TRN% 0.026 STP/SOIL
. Notes:

14 Ihemulugivum“re{uedwmumdmpk.ummed&muonedpummmemswmeusbdfortbubovemmly
2. Responsibility of the Lab y is limited to the invoiced amount only.

3. mamwmmbemmdagm.emwhoﬂyormpart,wm\outpmrwnnanpermmmofmelabomry
4. mmmmuudnmmmmmﬁmmemw issue of test report, unless until specified by
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TEST CERTIFICATE |
Test Reportof . Report Code Date of Issue
Ground Water W-211123-05 25/11/2023

Issned To: M/s New Panther Security Guard Service
Shri Bani Singh S/o Shri Raghunath Singh R/o-Salasar Complex, 306,
Shankar Vihar Coleny, Kuraishi Aligarh-202001

Address : Village-Panchayara, Tehsil-Loni, District-Ghaziabad (U.P), Area 12.512Ha
; Mineral River Sand/Morrum, River Yamuna
SAMPLING & ANALYSIS DATA
Sample Drawn By ;  NTL Representative i
Sample Received Date s 20/11/2023
Sample Quantity 20Lt.
Sampling Location Near Project Site
Analysis Duration 21/11/2023 to 25/11/2023
Sample Description ¢ Ground Water
RESULTS
Essential test as per 1S:10500-2012
S. No. | Parameter Test Method Results Units Desirable Extended Limit
Limit
1. pH 18:3025(Part-11) 7.54 - 6.0-90 -
2. | Colour 1S:3025(Part-4) <5.00 Hazen 5 15
) 3. | Odour 18:3025(Part-5) Agreeable - Agrecable Agreeable
4. | Taste 18:3025(Part-8) Agreeable - Agreeable -
5. | Turbidity 15:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaCO3) 18:3025(Part-21) 485.10 mg/l 200 600
7. | Chioride (as CI) 1S:3025(Part-32) 21420 mg/l 250 1000
8. | Calcium (as Ca) IS: 3025 (P- 40) 110.60 mg/l 75 200
9. | Iron (as Fe) 1S:3025(Part-52) 0.228 mg/l 1.0 No Relaxation
10. | Nitrate (as NOs) 1S: 3025 (P- 34) 18.06 mg/l 45 No Relaxation
11. | Total Dissolved Solid 18:3025(Part-16) 1420.0 mg/t 500 2000
12, | Alkalinity (as Ca COs) 1S: 3025 (P-23) 398.0 mg/l 200 600
13. | Sulphate (as SO;) 18: 3025 (P- 24) 124,10 mg/l 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS
8.No. Parameter Test Method Results Required as per IS-10500:2012
1. | Escherichia coli 18-15185 Absent Absent/100ml
| [ 2| Coliform Bacteria 15-15185 Absent Absent/100m
1 Netes:
1 mmmm-mwnmmmumwd& oned The wfwmmmoﬂy
2. of the Laboratory is limited to the invoiced amourit on! >
:mmmmmumm«mamnyuhmwmumnmmmmmmw // :
\ 4. The tost samples will be dispossd ofsfter two weeks from the date of fssuo of text mmwmwmw, o
CHEW BY AUTHOR
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ENVIRONMENTAL STATEMENTS ‘h.' x m

FORM-V
(See Rule 14)
The Ministry of Environment & Forest vide its notification dated 13 March, 1992 directed all industries which need
to have consent under Water (Prevention & Control of Pollution) 1974 and Air (Prevention & Control of Poliution)
1981 to file the environmental statement every year. This is to be filed for the period ending March by September
g‘fé‘_/‘_\’iﬁ"‘ - The format for the same is as follows: Environmental Statement for the financial year ending the 2020.
I Name and address of the owner/occupier Shri Bani Singh S/o Shri Raghunath Singh R/o- Salsar

Of the industry operation or process: complex-306, shankar Vihar Colony. kuraishi Aligarh-202001
Village- Panchayara, Tehsil-Loni, District- Ghaziabad (U.P).
Areal2.512Ha Mincral River Sand/Morrum, River yamuna

i Industry category Primary~(STC Code) Mine-Red
Sccondary-(SIC Code): Sand Mining -2,50,240 Cubic Meter/Annum
i Production Capacity~Units: Sand Mining -2,50,240 Cubic Meter/Annum

v Year of establishment:
v Date of the last environmental statement

submitted:
PART-B Water and Raw Material Corisumption
Q) Water consumption m¥/d
Process: 1.00 KLD
Other 1.00 KLD (Spraying)
Domestic: Only for drinking use (0.8 KLD)
[ Name of Process water consumption per unit of product output
Product
During the previous financial year During the current financial year
] 0 0
)
(2) ’ N.A.
(3)
(i) Raw material consumption : : =
Name of Name of products Consumption of raw material per unit of output.
raw Sand Mining -
material 2,50,240 Cubic
Meter/Annum
Lumps of | Sand Mining - Open cast mining activities
2,50,240 Cubic '
Meter/Annum

Polluting Industry may use codes if disclosing details of raw material would violate contractual obligations.
Otherwise all industries have to name the raw material used.

PART-C
Discharged to environment/unit of output
Specified if the consent issued.

Pollutants [ Quantity of Concentration of Preventage of variation from prescribed
pollutants pollutants in standards with
discharged discharges
(mass/day) (mass/volume)

(a) | Water N.A.
| (b) | Air NA.
PART-D
HAZARDOUS WASTES
(as specified under hazardous Wastes/Management and handling rules, 1989)
| Hazardous Waste Total Quantity (Kg.)
[ During the previous financial | During the current financial year
N\
N
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(a) Form process ﬁzr
(b) Form pollution N A.
control facilities B ‘

PART-E — o

= Solid Waste

— e - Total Quantity :
During the previous During the current financial year

financial year

(7| Fiom Process ——————
(b) | From poliution control facility -
(©) | (1) Quantity recycled or re- ' N.A

utilized B
) Sold
(3) Disposed ~ Psper Msw

PART-F

et

Please specify the characterization (in terms of compositi ' i s
i - ' position and quantum) of hazardous as well as solid wastes and
indicate disposal practice adopted for both the categories of was?es. )

> Hand rock excavated as a solid waste, which is non hazardous waste it is dumped within mining lease
area, as a benching form,
PART-G
In respgct of the pollution abatement measures taken up on conservation of natural resources and on the cost of
production.
ART-H
Adlclii‘ctipnal measures/investment proposal for environment protection including abatement of pollution prevention of
pollution..
»> Water Spray!’ng on haulage road, dumping site ete. for dust suppression.
» 33% Planta.tlon proposed & done within the lease area and around the area for developed green belt.
» For domestic waste water septic tank & soak pit proposed.
PART-I
Any other particular for improving the quatity of the environment: Yes ¥ /%/
(Signature)

M/s Shri Bani Singh S/o Shri Raghunath Singh R/o- Salsar
Village- Panchayara, Tehsil-Loni, District- Ghaziabad (U.P).
Areal2.512Ha Mineral River Sand/Morrum, River yamuna
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ﬁ Uttar Pradesh Pollution Control Board
p%-!]!ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/01/2023
To,
M/s
NEW PANTHER SECURITY GUARD SERVICE
gata Application Id-
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi, 18964632
312mi,313mi,314mi,GHAZIABAD,201102

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 1is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi, GHAZIA
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-

1. This CCA NEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Sand Mining - 00 Metric Tonnes/Day
2,50,240 Cubic
Meter/Annum

2 (Total Lease 00 Metric Tonnes/Day
Areal2.512 Hectare,

3 Total Mining Area- |00 Metric Tonnes/Day
8.512 Hectare)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.8 KLLD Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.

2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
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amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.

4.The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

6. Unit shall comply with CAQM direction passed time to time.

7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shall
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.

9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.

10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.

11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.

12.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

14.The unit shall abide by all the orders / directions issued by Hon’ble Supreme Court, Hon’ble High Court,
Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.

15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).

18.The unit should be operated in such a way so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper itrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.

22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.

23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this context.

83



347

24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.
27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.
28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.
PRADEEPRIL 21
SHARMA 2522287
CEO
C-1.
Copy to:

Regional Officer, U.P. Pollution Control Board, Ghaziabad. PRADEEP pote siamin
SHARMA 272 ioss0.

CEO

C-1.
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